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INTRODUCTION

I, the Chairperson of the Standing Committee on Food, Consumer Affairs and
Public Distribution (2019-20) having been authorized by the Committee, present on their
behalf, this Second Report (Seventeenth Lok Sabha) on Demands for Grants (2019-
20) relating to the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution).

2. The Committee examined/scrutinized the detailed Demands for Grants (2019-20)
of the Ministry, which were laid on the Table of the House on 16 July, 2019. The
Committee took evidence of the representatives of the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Food and Public Distribution) on
22 October, 2019. :

3. The Committee wish to express their thanks to the Officers of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and Public
Distribution) for appearing before the Committee and furnishing the material and
information which the Committee desired in connection with the examination of the
Demands for Grants (2019-20).

4. The Report was considered and adopted by the Committee at their sitting held on
5 December, 2019.

5. For facility of reference and convenience, the Observations/Recommendations of
the Committee have been printed in thick type in the body of the Report.

NEW DELHI; SUDIP BANDYOPADHYAY,
5 December, 2019 Chairperson,
14 Agrahayana 1941 (Saka) Standing Committee on Food,

Consumer Affairs and Public Distribution.



CHAPTER - |

IMPLEMENTATION OF THE COMMITTEE'S RECOMMENDATIONS

The Twentieth Report (Sixteenth Lok Sabha) of the Committee on Food,
Consumer Affairs and Public Distribution on Demands for Grants (2018-19) of
the Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution) was presented to Lok Sabha on 9 March, 2018
and laid on the Table of Rajya Sabha the same day. The Report contained 13

Observations/Recommendations.

1.2  The Minister concerned is required to make a Statement under Direction
73-A of Directions by the Speaker, Lok Sabha about the status of
implementation of Recommendations contained in the Original Report of the
Committee within six months of presentation of Report to the Parliament.
Statement under Direction 73-A in the context of the Twentieth Report
(Sixteenth Lok Sabha) was made by the Minister of Consumer Affairs, Food and
Public Distribution on 07.08.2018 in Lok Sabha and 03.08.2018 in Rajya Sabha.

1.3  On the basis of the Action Taken Notes received on 13 June, 2018 from
the Department of Food and Public Distribution in respect of the Twentieth
Report (Sixteenth Lok Sabha), the Committee presented the Action Taken
Report to the Parliament on 06.08.2018. The Committee commented on the
Action Taken Notes furnished by the Department at Para Nos. 1.7, 1.10, 1.13,
1.16, 1.19., 1.22, 1.25 and 1.28 of the Twenty-Second Report (Sixteenth Lok
Sabha). An analysis of the Action Taken Notes revealed that the Government
had accepted 69.23% Recommendations of the Committee. The Committee did
not desire to pursue 7.69% Recommendations. The replies of the Government
in respect of 7.69% Recommendations had not been accepted by the
Committee thus requiring reiteration. Replies in case of 15.39%

Recommendations were of interim nature.



1.4 The Committee note that the Action Taken Replies in respect of the
Observations/Recommendations contained in the Twentieth Report of the
Committee (Sixteenth Lok Sabha) were furnished by the Government a
few days after the stipulated period of three months and the Statement by
the Minister under Direction 73-A was made within the stipulated six
months period. An analysis of the action taken by the Government
revealed that 69.23% Recommendations of the Committee had been
accepted by the Government. The Committee did not desire to pursue
7.69% Recommendations. The replies of the Government in respect of
7.69% Recommendations had not been accepted by the Committee and in
respect of 15.39% of Recommendations, the Government had furnished
interim replies. The Committee hope and trust that the Department will
adhere to the laid down stipulations in future, in letter and spirit and
inform them of the status of implementation of the recommendations, the
replies in respect of which were of interim nature and also in respect of
those replies that had not been accepted by the Committee and

commented on in their Action Taken Report.



CHAPTER - I

INTRODUCTORY

The Ministry of Consumer Affairs, Food and Public Distribution consists
of two Departments, namely, the Department of Food and Public Distribution
and the Department of Consumer Affairs. The Department of Food and Public
Distribution and the Department of Consumer Affairs work under the overall
guidance of Union Minister of Consumer Affairs, Food and Public Distribution.
The main functions of the Department of Food and Public Distribution are:-

(i)

(ii)

(iii)

(iv)

(vii)

Formulation and implementation of National policies relating to
procurement, movement, storage and distribution of foodgrains;

Implementation of the Public Distribution System(PDS) with
special focus on the poor;

Provision of storage facilities for the maintenance of Central
Reserves of foodgrains and promotion of scientific storage;

Formulation of national policies relating to export and import,
buffer stocking, quality control and specifications of foodgrains;

Administration of food subsidies relating to rice, wheat and coarse
grains;

Policy matters relating to Sugar and Sugarcane sector, fixation of
Fair and Remunerative Price (FRP), fixation of statutory minimum
price of sugarcane payable by sugar factories, development and
regulation of sugar industry (including training in the field of sugar
technology) and sugar supply for PDS;

Monitoring, price control and supply of edible oils.

2.2  For carrying out its functions, the Department is assisted by one
Attached Office namely Directorate of Sugar and Vegetable Oil (DS&VO) and
following three subordinate offices:-

National Sugar Institute, Kanpur;

Eleven Quality Control Cells (QCCs) located at New Delhi
(headquarter), Kolkata, Hyderabad, Bengaluru, Bhopal,
Bhubaneshwar, Lucknow, Pune, Chennai, Guwahati and Patna.

Indian Grain Storage Management and Research Institute
(IGMRI) Headquarter located at Hapur (Uttar Pradesh) with 2 field
stations located at Hyderabad, and Ludhiana.



2.3 In addition, there are three Central Public Sector Enterprises [SI. Nos. (i),
(i) & (iii)] and one Regulatory Authority [S. No. (iv)] under the administrative
control of the Department, namely:

(i) Food Corporation of India (FCI)

(i) Central Warehousing Corporation (CWC)

(iii) Hindustan Vegetable Oils Corporation Ltd.(HVOC)- The
company is under liquidation.

(iv) Warehousing Development and Regulatory Authority.

2.4  The Minister for Consumer Affairs, Food and Public Distribution laid on the
Table of the Lok Sabha, the Detailed Demands for Grants (2019-20) relating to
the Department of Food and Public Distribution on 16.07.2019. The Detailed
Demands for Grants, for the Department of Food and Public Distribution shows a
budgetary provision of Rs. 242240.39 crore for the year 2019-20. This includes
Rs. 190914.27 crore for Revenue activities and Rs. 51326.12 crore, for Capital
programmes and Schemes.

2.5 The Committee in the present Report have examined various issues
related to implementation of various schemes and programmes under the
jurisdiction of the Department, in the context of Demands for Grants 2019-20.
The detailed analysis along with observations/ recommendations of the
Committee on various issues have been given in the succeeding Chapters of the
Report.



CHAPTER -l

GENERAL PERFORMANCE OF THE DEPARTMENT

The scheme-wise details of Budget Estimates (BE), Revised Estimates
(RE) and actual expenditure incurred by the Department of Food and Public
Distribution on its Revenue and Capital Schemes during 2018-19 and 2019-20

are as follows:-



REVENUE

(X in crores)

Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19
1 2 3 4 5 6 7 8
A. Establishment Expenditure
1 Secretariat (3451) 63.53 64.46 61.89 66.51 2.98 | Increase was due to
appointment of new
staffs and is within
the normative 10%
limit.

2 National Sugar 19.51 19.89 19.31 20.60 1.09 | Increase was due to
Institute, Kanpur appointment of new
(2408) staffs and is within

the normative 10%
limit.

3 Other Programmes of Food Storage & Warehousin
(i) Directorate of Sugar 6.71 6.76 6.41 7.13 0.42 | Increase in BE 2019-
& Vegetable Oils 20 was due to
(2408) appointment of new
(ii) Indian Grain Storage 3.83 4.07 3.73 5.33 1.50 | staffs and more
Management & tours on account of
Research Institute Swachh Bharat
(2408) Mission, transfer

posting of senior
officers.
(iii)  Central  Grain 0.02 0.02 0.02 0.02 0.00 NA
Analysis Laboratory
(2408)




Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19
(iv) Quality Control Cell 777 7.19 6.85 754 -0.23 | Decrease was due to
(2408) ] ] vacant posts.
(v) International Co- 0.63 0.62 0.62 0.65 0.02 | Variation is as per
operation (2408) actual requirement.
Total - Other 18.96 18.66 17.63 20.67 1.71
Programmes of Food
Storage &
Warehousing
B. Central Sector Schemes

4 Food Subsidy to FCI| 138123.00 | 140098.00 70098.00 | 151000.00 12877.00 | Increase was due to

(2408) increase in MSP and
other incidentals
and interest liability
of NSSF loan.

5 | Food Subsidy to DCP 31000.00 | 31000.00 31029.49 33000.00 2000.00 | Increase was due to
States (2408) increase in MSP and

other incidentals.

6 | Sugar subsidy payable 200.00 200.00 199.51 220.00 20.00 | Increase was due to
under PDS (2408) likely participation

of States in the
'Antyoday Ann
Yojana'.

7 Central assistance to 4000.00 3883.94 3883.94 4102.21 102.21 | Increase was due to
State/ UTs for meeting likely upward
expenditure on intra- revision in norms of
State movement, Central Assistance

handling of foodgrains

under the scheme.




Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19
and FPS dealers margin
under NFSA (2408)

8 | Scheme for extending 0.00 0.00 0.00 100.00 100.00 | This is a new
financial assistance to scheme for
sugar mills for providing assistance
enhancement and to sugar mills for
augmentation of increasing the
ethanol production ethanol production
capacity by

enhancing the
number of working
days of existing
distilleries in a year
on installation of
new incineration
boilers and for
augmentation of
ethanol production
capacity by setting
up of new
distilleries attached
with  their sugar
mills.

9 | Scheme for Assistance 0.00 0.00 0.00 1000.00 1000.00 | This is a new

to Sugar Mills for 2018-
19 season

scheme to provide
assistance to sugar
mills for payment of
cane price dues of
farmers for the




Sl

No.

Name of the Scheme /
Project

Budget
Estimates
(BE)
2018-19

Revised
Estimates
(RE)
2018-19

Actual
Expenditure
2018-19

Budget
Estimates
(BE)
2019-20

Amount of
variation
vis-a-vis

BE 2018-19

Reasons for major
variation

sugar season 2018-
19 relating to the
Fair and
Remunerative Price
(FRP) of sugar cane
fixed by the Central
Government for that
sugar season and
cane price arrears of
previous sugar
season.

10

Scheme for defraying
expenditure  towards
internal transport,
freight, handling and
other charges on export

0.00

0.00

0.00

500.00

500.00

This is a new
scheme for
assistance to sugar
mills so as to
facilitate export of
sugar during sugar
season 2018-19
thereby improving
the liquidity position
of  sugar mills
enabling them to
clear cane price
dues of farmers for
sugar season 2018-
19.

11

Scheme for extending
soft loan to sugar mills

0.00

0.00

0.00

200.00

200.00

This is a new
scheme for
providing interest




Sl

No.

Name of the Scheme /
Project

Budget
Estimates
(BE)
2018-19

Revised
Estimates
(RE)
2018-19

Actual
Expenditure
2018-19

Budget
Estimates
(BE)
2019-20

Amount of
variation
vis-a-vis

BE 2018-19

Reasons for major
variation

subvention on loan
granted to sugar
mills to enable them
to clear cane price
dues of farmers for
sugar season 2018-
19

12

Scheme for Assistance
to Sugar Mills for 2017-
18 season

0.00

400.00

376.43

100.00

100.00

This is a new
scheme to provide
assistance to sugar
mills at Rs. 5.50 per
quintal of cane
crushed for
production of sugar
to off-set the cost of
cane purchased by
them for sugar
season 2017-18.
Provision in FY
2019-20 is  for
pending claims of
sugar season 2017-
18.

13

Scheme for Creation
and Maintenance of
Buffer Stock of Sugar

0.00

450.00

200.23

350.00

350.00

This is a new
scheme for
providing funds to
sugar  mills as
reimbursement  of
carrying cost

10




Sl

No.

Name of the Scheme /
Project

Budget
Estimates
(BE)
2018-19

Revised
Estimates
(RE)
2018-19

Actual
Expenditure
2018-19

Budget
Estimates
(BE)
2019-20

Amount of
variation
vis-a-vis

BE 2018-19

Reasons for major
variation

towards
maintenance of
buffer stock which
are to be used firstly
for payment of cane
price dues of
farmers for the
sugar season 2017-
18 and for arrears of
previous sugar
season. Provision in
FY 2019-20 is for
balance claims of
sugar season 2017-
18.

14

Financial Assistance to
Sugar Undertakings /
Other Expenditure of
SDF (Administration of
Sugar Development
Fund) (2408)

26.00

25.00

24.62

21.00

-5.00

This provision is for
making payment of
agency commission
to National
Cooperative
Development
Corporation (NCDC)
and Industrial
Finance Corporation
of India  (IFCI).
Decrease was as per
the actual
requirement.

15

Re-imbursement of

0.00

0.00

0.00

0.63

0.63

This provision is to

11




Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19
Internal Transport and recoup the advance
freight charges to sugar taken from
factories on export Contingency Fund of
shipment of sugar and India for makng
payment of  other payment to a sugar
permissible claims mill in accordance to
the judgement
passed by  the
Honourable High
Court of Karnataka.

16 | Scheme for Extending 200.00 160.00 133.74 60.00 -140.00 | Decrease was due to
Financial Assistance to some recent NPAs
Sugar Undertakings, and closure of
2014 (2408) accounts, as

intimated by SBI,
TUFS CELL, Mumbai.

17 | Storage & Godowns- 25.00 25.00 23.30 21.00 -4.00 | Variation is as per
Construction of actual requirement.
Godowns by  State
Governments in North
Eastern Region
(2552/2408)

18 | Strengthening of PDS 41.00 31.00 18.66 30.00 -11.00 | The scheme is being
Operation # implemented in
(2408/2552/3456) three phases and

fund is released in
instalments. The

budget provision is

12




Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19

made in anticipation
of proposals likely to
be received from
States.

19 | Integrated Management 10.00 25.00 25.00 50.00 40.00 | Increase was as per
of Public Distribution actual requirement
System (IM-PDS) due to less

allocation than
required during FY
2018-19.

20 | Warehousing 8.00 7.86 7.61 8.40 0.40 | Increase was as per
Development and actual requirement.
Regulatory  Authority
(2408)

21 | Hindustan  Vegetable 0.00 574.31 574.31 0.60 0.60 | This provision is for
Oils Corporation part payment of
(HVOC) (2408) penalty to Govt. at

the rate of 0.25% of
the interest burden
on loan to HVOC.
D. Centrally Sponsored Schemes
22 | Fortification of Rice and 0.00 0.00 0.00 42.65 42.65 | This is a new

its Distribution under
Public Distribution
System (2408/3601)

centrally sponsored

scheme for
distribution of
fortified rice
through Public

Distribution System

13




Sl. | Name of the Scheme / Budget Revised Actual Budget Amount of | Reasons for major
No. Project Estimates | Estimates | Expenditure | Estimates variation variation
(BE) (RE) 2018-19 (BE) vis-a-vis
2018-19 2018-19 2019-20 BE 2018-19
to address anemia
and micronutrient
deficiency in 15
selected districts on
pilot basis.
Total-Revenue 173735.00 (176983.12 | 106693.67 | 190914.27 17179.27
Expenditure
# This includes provision for all five components of the scheme.
CAPITAL
(X in crores)
SI. | Name of the Scheme / Budget Revised Actual Budget Amount of Reasons for major
No. Project Estimates Estimates | Expenditure| Estimates | variation vis- variation
(BE) (RE) 2018-| 2018-19 2019-20 a-vis
2018-19 19 BE 2018-19
1 2 3 4 5 6 7 8
1 |Investment in Equity 0.00 1000.00 500.00 1000.00 1000.00 | This provision has been
Capital of Food made in compliance to
Corporation of India the para 120 of Budget
Speech 2018-19.

14




Sl
No.

Name of the Scheme /
Project

Budget
Estimates
(BE)
2018-19

Revised
Estimates
(RE) 2018-
19

Actual
Expenditure
2018-19

Budget
Estimates
2019-20

Amount of
variation vis-
a-vis
BE 2018-19

Reasons for major
variation

2

3

4

7

8

National Sugar Institute,

Kanpur (4408)

4.10

6.00

5.28

7.12

3.02

Increase was due to
requirement under
'major work' head to
meet the expenditure
for ongoing
construction of Hostel-
cum-Guest house,
conversion of existing
classrooms in smart
classrooms, renovation
of examination hall,
construction of training
centre and new project
pertaining to sewage
treatment plant and
setting up of a small
sugar refinery at the
experimental sugar
factory.

Storage
(4552/4408)

& Godowns-

35.00

63.00

63.00

49.00

14.00

Provision is made
within the approved
SFC and is according
to requirement of funds
under various projects.

Ways and

(6408)

Means
Advance payable to FCI

50000.00

50000.00

12000.00

50000.00

0.00

NA

15




SI. | Name of the Scheme / Budget Revised Actual Budget Amount of Reasons for major
No. Project Estimates Estimates |Expenditure| Estimates | variation vis- variation
(BE) (RE) 2018-| 2018-19 2019-20 a-vis
2018-19 19 BE 2018-19
1 2 3 4 5 6 7 8
5 |Loans for consumer
Industries (6860)
1) Loans for 100.00 72.00 50.13 75.00 -25.00
Modernization / These schemes are
Rehabilitation of Sugar dependent on proposals
Mills. received from sugar
i1) Loans to Sugar Mills 25.00 3.00 2.95 10.00 -15.00 | mills/factories. Hence,
for Cane Development the decrease in
iiil) Loans to Sugar 200.00 150.00 150.00 125.00 -75.00 |provision was as per
Factories for Bagasse the number of
based co-generation proposals received.
Power Projects.
iv) Loans for production 60.00 60.00 81.87 60.00 0.00
of anhydrous alcohol or NA
ethanol from alcohol
Total-Capital 50424.10 51354.00 12853.23 51326.12 902.02
Expenditure

16




3.2 When asked about the status of implementation of various
schemes/programmes/projects and the difficulties being faced by the Department in the
implementation of various schemes/projects/programmes, the Department in a written

reply stated as under:-

“l.Storage of foodgrains: Construction of godowns by FCl/State
Governments.

Schemes/Projects for augmentation of storage capacity:-

» Under the Private Entrepreneurs Guarantee (PEG) Scheme, construction of
conventional godowns has been undertaken in 22 States in PPP mode.
Food Corporation of India (FCI) guarantees 10 years usage of storage
capacities to the private investors and 9 years to Central Warehousing
Coporation (CWC) and State Warehousing Corporations (SWCs). The total
capacity sanction i.e. tenders finalized for godowns as on 31.08.2019 is for
150.56 lakh MT. Out of this 142.75 lakh MT has been completed and 5.75
lakh MT is under construction. Thus, this scheme is almost in its final stage.

» Under the Central Sector (Plan) Scheme, funds are released to the FCI in the
form of equity for construction of storage godowns. Funds are also released
as Grants-in-aid to the State Governments of North Eastern Region including
Jammu & Kashmir (J&K) for construction of intermediate storage godowns.
Under the 12th Five Year Plan (2012-17) cumulative capacity of 1, 37, 680
MT had been created by FCIl. This scheme has been continued upto 2019-
20. From 01.04.2017 to 31.08.2019 a capacity 43,370 MT has been created/
added by FCI.

The main difficulty faced in the implementation of this scheme is issues with
regard to identification and acquisition of land by State Governments, which takes a
lot of time. Besides, because of the difficult terrain, inclement weather and
remoteness of the locations, the implementation of Scheme gets delayed.

Il. Strengthening of PDS Operations

Financial Assistance to the States for generating awareness amongst TPDS
beneficiaries about their entitlement and redressal mechanism.

The funds under the scheme are released to States/UTs on the basis of
proposals received from them. No utilization of the budget allocation has been
made during 2017-18 due to Grants under the Scheme received under the 2nd
Batch of Supplementary Demands at fag end of the year 2017-18. The utilization of

17



the budget allocation has been low during 2018-19 due to lack of proposals from
States/UTs and Utilization Certificates (UCs) pending with them.  Various
communications are being issued to States/UTs along with the guidelines of the
scheme for inviting proposals for awareness generation.

lll. Consultancies, Training & Research

lll (A) Consultancies for research/ monitoring in domestic/ global market for
foodgrains

Under this Scheme, Food Corporation of India (FCI) is entrusted by the
Department of Food & Public Distribution to appoint a Consultant in order to have a
market intelligence system which could provide regular price alerts and early
warnings on possible increases in prices of essential commodities, crucial for policy
decisions. This component of the scheme aims to have a market intelligence
system which could provide regular market alerts and early warning on likely
increase of prices of foodgrains, crucial in formulation of policy measures and
interventions for management of food economy. Such market intelligence is also
useful in deciding the import-export policy for foodgrians, sugar and edible oils.
Reports generated through the study provide periodical price data on wheat, rice,
sugar and edible oils.

lll (B) E-Governance

The status of implementation of e-Governance scheme is in-line with the annual
projection. Till date an expenditure of around Rs. 4.50 lakhs has been incurred out
of B.E. 2019-20 allocations of Rs. 20 lakhs. Rs. 9.25 lakhs is expected to be
incurred in 3rd quarter and Rs. 1.25 lakh is expected to be incurred in 4th quarter of
FY 2019-20. There is no difficulty in implementation of e-Governance scheme in FY
2019-20.

IV. Assistance to States/ UTs for non-building assets for SFC

Under the Sub-Scheme “Financial Assistance to States/UTs for non-building
assets for State Food Commissions under the NFSA Act, 2013”, in case a State
decides to set up State Food Commission on exclusive basis, Central Government
will provide one time financial assistance for non building assets for the setting up of
the State Food Commission subject to a maximum of Rs.50 lakh for a
State/UT. The assistance is to be released in two instalments on approval of the
proposal by a Departmental Committee. 75% is released as 1st instalment and after
submission of Utilization Certificate; 2" instalment of 25% is to be released.

There are no apparent difficulties in the operation of this sub scheme.”

18



3.3 On being enquired about the scenario regarding submission of Ultilization
Certificates and the concrete steps taken by the Department to set timelines for

submission of pending Utilization Certificates, the Department has stated as under:-

“I. STORAGE OF FOODGRAINS: Construction of Godowns by FCI/ State
Governments.

As desired by the Standing Committee, this Department has stipulated that FCI
and State Governments should furnish Utilization Certificates (UCs) within one year
of disbursement of funds. In case of FCI, it has also been stipulated that UCs
should be furnished periodically (monthly basis) since the amount involved is
substantial.

Il. Strengthening of PDS Operations

Financial Assistance to the States for generating awareness amongst
TPDS beneficiaries about their entitlement and redressal mechanism.

As per guidelines of the scheme, 80% share is borne by the Central Government
and remaining 20% by the State Government. The 40% of the Central
Government’'s share is released as 1st instalment. The remaining amount,
comprising of balance share of 40% of Central share, is released as 2nd instalment
on receipt of Utilization Certificate (UC) for the 1st instalment along with UC for 20%
of State’s share.

The grants/loans released under the publicity-cum-awareness campaigns for
TPDS for which UCs has not been received, are being recovered from Food
Subsidy and Sugar Subsidy.

lll. Consultancies, Training & Research

lli(A) Consultancies for research/ monitoring in domestic/ global market for
foodgrains — Not applicable.

lll (B) E-Governance

E-Governance scheme doesn't involve any Utilization Certificate. Thus, No such
information available.
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IV.Assistance to States/ UTs for non-building assets for SFC

Under the Sub-Scheme of NFSA section “Financial Assistance to States/UTs
for non-building assets for State Food Commissions under the NFSA Act, 2013, till
date first instalment of the financial assistance to 10 States viz. Andhra Pradesh,
Bihar, Jharkhand, Chhattisgarh, Karnataka, Maharashtra Meghalaya, Odisha,
Punjab, Uttar Pradesh has been released. The second instalment would be
released after the Utilization Certificates of the first instalment are furnished by the
States/UTs. No State has furnished Utilization Certificate of the first instalment yet.
The matter is being followed up closely with the States. 5 States that were given
funds in 2018-19 have been advised to furnish UCs within the current financial year
as UCs have to be submitted within one year of release of assistance, while 3
States that were released funds during the current financial year will furnish UCs by
next year. In case of Bihar and Odisha, States have been advised to furnish UCs
immediately as funds were released in 2016-17.”
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3.4 The Committee note that BE for Revenue Schemes during 2018-19 was
Rs. 173735 crore which was raised at RE stage to Rs. 176983.12 crore but Actual
Expenditure was Rs. 106693.67 crore. The Committee further note that for Capital
Schemes during 2018-19, BE was Rs. 50424.10 crore which was also raised at RE
Stage to Rs. 51354.00 crore but Actual Expenditure was Rs. 12853.23 crore. The
Committee feel that the allocation was raised at RE stage so as to utilize more
funds for the schemes but they are dismayed to see that the actual utilization of
the amount was less than the BE. It shows lack of proper monitoring and
coordination by the Department over various schemes.

The Committee also note that the Ministry faces various difficulties in the
implementation of schemes/projects viz. identification and acquisition of land by
State Governments, difficult terrain, inclement weather and remoteness of the
location particularly in the North-eastern region; lack of proposals from
States/UTs and pending Utilization Certificates etc. for augmentation of storage
capacity of foodgrains as well as for strengthening PDS operations in the
country. The Committee are, however, not convinced with the plea of the
Department attributing the shortfall in Actual Expenditure to these problems. The
Committee feel that such issues can be taken care of by proper planning and
better coordination with the States/UTs. The Committee also feel that the
Department has not been able to improve its monitoring mechanism over various
schemes for the last many years and there is no visible improvement in
coordinating efforts with the various States/UTs. The Committee, therefore, desire
that the Department of Food and Public Distribution should regularly persuade

the States/UTs to furnish financial proposals/Utilization Certificates and also take
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further initiatives to ensure that the outlays earmarked for different

schemes/programmes are fully utilized during the financial year.
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CHAPTER- IV

MANAGEMENT OF FOOD

The Department of Food and Public Distribution is concerned with the
formulation and implementation of various national policies relating to procurement,
movement, scientific storage, distribution and sale of foodgrains. The aim of such
policies is to ensure that interests of farmers as well as consumers are saved, which is
done by providing remunerative prices to the farmers and making foodgrains available
at reasonable prices to consumers, especially to the vulnerable sections of the society.
The main elements of the Government’'s food management policy are procurement,
storage and movement of foodgrains; distribution through public distribution system;

and maintenance of buffer stocks.

(a) Procurement of foodgrains and Decentralised Procurement

4.2 The Food Corporation of India (FCI) along with the State Govt. Agencies have
procured 357.95 lakh metric tones (LMT) of wheat in Rabi Marketing Season (RMS)
2018-19 and 443.31 LMT (as on 04.10.2019) of rice in Khariff Marketing Season (KMS)
2018-19. Procurement in KMS 2018-19 is still in progress. The procurement of rice has
continuously increased during the last three years. In case of wheat, 341.32 LMT of
wheat has been procured in RMS 2019-20 in comparison to 229.61 LMT of wheat
procured during RMS 2016-17. Procurement depends upon multiple factors like
Production, Market Surplus, MSP, Prevailing Market Rates, Demand Supply situation

and participation of Private Traders etc.

4.3 Asked about the factors that determine the strategy for the procurement of
foodgrains by the Government, the Department of Food and Public Distribution stated
that Procurement is done by FCI and State Govt. agencies. Procurement policy is
uniform throughout the country. Food Corporation of India along with other State
Agencies undertakes procurement of food-grains i.e. wheat and paddy/rice under Price
Support Scheme (PSS). The procurement under PSS is taken up to ensure

remunerative prices to the farmers for their produce which works as an incentive for
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achieving better production. Stocks conforming to the specifications prescribed by
Government of India for the particular crop for the season brought by the farmers are
purchased at the Minimum Support Price (MSP) declared by Government of India. If the
farmers get prices better than the support price from other buyers such as traders/
millers etc., the farmers are free to sell their produce to them. The Government policy of
procurement of foodgrains has the broad objectives of ensuring MSP to the farmers and
availability of foodgrains to the weaker sections at affordable prices. It also enables in
ensuring effective market intervention, thereby keeping the prices under check and also
adds to the overall food security of the country. The procurement of foodgrains depends
upon multiple factors like production, market surplus, climatic conditions during
harvesting period, prevailing market rates, price trends, Demand-Supply situation and

participation of private traders, etc.

4.4  The witness during the course of oral evidence stated as under:-

“Sir, as far as the procurement operations are concerned, we
procure about 600 lakh tonnes of food grains together with wheat and
rice. Itis a very massive operation and the FCI as a Central agency does

not do it all alone TIfdH TH.H.IMME. BT MRIRAC FTRAT & AT AR I5T
TRBRI DT 7SS ol BIcT 8l H AT TSI DI DRI b {oIq FIFT AT B

IR I b WFIRAC BT BRIF 95 TR MaARAC AT TRBR 3R ITbT Yot
PRAT Bl UL 37TE. SRINaeel HFIRAE daer 5 I 10 ufrerd awar 81 18 a1
SITST R &, aTdel Pl ST MR T Ral 8l AT MPARHS SR F IR
IST IRBRI B AR off St Samer 81 «fdd, 87 IR I5T TRART I,
MFIRAC § RIqET @ 8IaT & 3R I8 IRT 9, & U oo ), ST U, 0. .
T U7, FERST @7 UNAT, SiaIce T ONT, iR &1 09T, SeR e T O,
NIRRT H IAPT AT YT T &, SHP FORTT Bl U1, Sff Tl 81T &, o
¥eT H Sl SRSl Bl &, SR 31T P I R iU T8l oRIe &, lfdh o
ISt § 39 R 39T I &, SHBT U7 3R 39 oRE I AR N &7 9T TRBRI
P AT IR 8, A Pe AlewS! UH.ALIME. BN FeAd &1 afe, Ifd
et & fad 5 & aF 57 WRORI & f&a 7 ot & fo o & &t ar aweqor
feparr STQ1 s foTU s IS WRBRI 7, AT o U SR B o sl 7
3FTBT B fHaT & 3R P ISAT 7 IAT 8T T8l (AT 81 H I 8, I8l
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UIRIRHC BT FIECH It 3Te6T &1 T §, S 3N ¥ ardt Ul t-ar arat
H MIRAC ¥ 980 3resl gUR fbar T 81 3@ e e iedikie § 3T
IIEd & 3R AT P ol 3R 6. HT.3MME. BT P U7 AT A1 8, IdD folg
MRIRAC R BT &b Ugel 8 AR fhal T IATECeH Rl & SR IAegerT o
I8 A <G & & 39 U fohat SHIA &, g9fery o Rt SHbr SHIF &, 39
fETe @ & I d Ug T Aeel ofd 8l ARG &b d1 R I a1 & b I
fohsT Avex R WMTARAE & foru o1 81 iR S8 I8 ot sa1a € fb -3 foa=
fohey ARG DY 3TN ST I BT & 3 IR fHAT T A1er 51 81 81 & 3iR
ST AT FEg el o gAR ol H S8 S99 foTu SAoTR ReT e &l

34T 8 W, JIT, 3T 9 AT o WFaRAe &7 3T {ed
ST §37 | Beitaate # 8 Segiel hrohl GUR e §| e geer 7 off 3reot
T G &1 51 TR T4t 7 NeFARAT & T fovaret sl e o g S
g1 &S T o TorEeers o1 {eed Far g1 3 3= Ida ¢ & forg ada i
3T &, T8 8 AT olifaiv ok 50 ThaTaT Fr HiedR#He Th & 7 of Thd
g dr 3det & fohareT 39 e 3uer| sad dr Rirca Jg @rg h se a
TRl & 3eTeh 31g AT 1T T HHS of ofd & df 3Hh a1 T hITAL T ST §
foh 3e¢ STea-T-sTeg 3TH JAwe Ael| Tgel Sgd TRY HT TAwed gialr Al
30H Fgd R @l §1 3ATIT 319 e T8l TsT TIHRT 1 el foh 317
AR AT 3ieTeligel Bl AT IeTeh seh WAl 7 3HRT T Y|

W, Fs T=AT & 3737 g5 Feufa &, 9 qeemar 3R 3nf3em o 3nf
3cglol g AU T ¢ fob 48 €¢ F X 72 €< & M I fhaT=l &1 ddee
Y 3N, ST d 3eTohT B3 Yol Ueh IR Tol2lel & o o g STehl oI g@r T,
S g, e 7 FarEr & S T e, 39% g6 H 9Hee T
HEeH 3730 off 7T §1 g AT #3 Y AT IWE T ST AT & ATAAT
ACATIG &1 g ReFdee AT g fh g T ST o @ &, S g @
3YA-319a1 AT H T 3T TFaETAT T IR IAELAT FAT 3R 3701 9Fec
3% dah 3THI3E & ATEIH T Y| Tod 31T gRIOT F NFaFHie s saer
gIar & 3R 3cures ¥ SgT S 81T g, oifehed MaFaRHAT &1 ATeH agr 3dar
3TTOT, SIET STehl AT o fohar 8, ST o181 & | HSH o TIORT &l &1l 1| g &
Tgell S el ATel 4T T NFARHC YE EIHT &1 3TH TT o AT FIHR A
8f eI WENeT AT| TET Uh.H.ITS. A o H1A fhaT 3N ToT WHR A O
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e T 3N Aol aR g/ el o B & ggelt ) 10,000 &1 &eT 1
HeFARHAT TohaT AT 3R 50 @1er 8t g3 FART 7 NerdFe 1 egaeyr ax @ ¢
378fT URENIS & I WrgHee & HaU H Sl HTT FHEAT 3 W@ E,
SHET UHEN3TTE o HUAS & gara fo Nergdfee # 1S faffe 781 &, foaen o
Tl TR G, Sl AFGHe H HLN| §AR I FSictT 3¢ 3TTam, 3ot
§H | §ART I Toicel 5 A8 1 ReFarawsde g, a8 NEew & G &
¢ | g WEIvH & a1 & Aot # Hlld 550 oI Tof 5 Iod T Reraraiaie
g1 378t el Ter g AT o RS 750 o1 To ol Wi gefee foharm &1 Sid Toh
IR ST SITET WegHee g, dF Y gAR 9 38W 31 g5 9gd N
JHATIIT 3TN | §AR UTH IW@et T ST sTal 819N, 3Aehl shds dlal ahl SI9Tg
Ter 13fT, 3oTehl TITUIE T | fegFeard giefr| afe g7 39 Fmer oot de 1,
ar @9 glet A Ryt 3meel| 59 g/ Saer 6 aeh TWel, df ThEisg &
4T HHT IEIM, S SLEC T HIEC T¢IMM| FAY AR e T e T
F&dT ST | §H N9l TEC ITTTHEH o AT 3ol ¥ Ao X @ & fh A go
SiergHee @l ST TAfAT | §F ST & NergT L T 38H ANST &1 ST Y,
o8 & QX 32T & WISIUH 2T STeht Fhied o ReFarawee sl Hi T Jeh |«

4.5 The scheme of Decentralized Procurement of foodgrains was introduced by the
Government in 1997-98 with a view to effecting savings in the form of reduction in the
outgo of food subsidy, enhancing the efficiency of procurement and Public Distribution
System (PDS) and to encourage local procurement to the maximum extent thereby
extending the benefit of MSP to local farmers. Under Decentralized Procurement
Scheme (DCP), foodgrains are procured, stored and distributed by the State
Governments themselves. Under this scheme, the States procure, store and issue
foodgrains under TPDS and other welfare schemes of the Government of India. The
decentralized system of procurement has the objectives to ensure that MSP is passed
in a focused way on to the farmers and to encourage procurement in non-traditional
States, thereby extending the benefits of MSP to local farmers, which also saves on
transportation cost. This also enables procurement of foodgrains more suited to local
taste for distribution under the PDS.
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4.6 Under this scheme, the State Government and its agencies undertake
procurement of paddy/rice and wheat on behalf of Government of India and also store
and distribute these foodgrains under National Food Security Act (NFSA) and Other
Welfare Schemes (OWS). The Central Government undertakes to meet the entire
expenditure incurred by the State Governments on the procurement operations as per
the approved costing. If the stocks procured by a DCP State is more than its
requirement under NFSA/OWS, then the surplus is handed over by the State to FCI for
distribution to other deficit States. In case stocks procured by a DCP State is less than

its requirement, the deficit portion is supplied by FCI from other surplus States.

For the surplus stocks handed over by the surplus DCP States to FCI, the
acquisition cost is reimbursed by FCI to the State Government on the basis of the Cost
Sheet issued by Government of India. In the DCP States, FCI carries out procurement
only in those areas where the State makes specific request for the same keeping in
view the lack of infrastructure, man power etc. and its inability to carry out the

procurement in those areas.

4.7 The Central Government also monitors the quality of foodgrains procured under
the DCP Scheme and reviews the arrangements made to ensure that the procurement

operations are carried on smoothly.

4.8 When asked about the States/UT Governments that have opted for Decentralized
Procurement Scheme, the Ministry stated that the following States/UTs have so far
adopted the DCP System:-

Sl.No. State/UT DCP adopted for
1. Andaman & Nicobar Islands Rice

2. Bihar Rice/Wheat

3. Chhattisgarh Rice/Wheat

4. Guijarat Rice/Wheat

5. Karnataka Rice

6. Kerala Rice

7. Madhya Pradesh Rice/Wheat

8. Odisha Rice

9. Tamil Nadu Rice
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Sl.No. State/UT DCP adopted for

10. Uttarakhand Rice/Wheat

11. West Bengal Rice/Wheat

12. Punjab Wheat

13. Andhra Pradesh Rice

14. Telengana Rice
Jharkhand .

15 (6 districts only) Rice

16. Maharashtra Rice

17. Tripura Rice

49 On being enquired whether there is any need for making reforms in the
Decentralised Procurement Scheme, the Ministry stated that regular interactions are
made by Government of India with the State Governments and suitable amendments
are made as per the need from time to time. The Ministry also informed that Problems
reported by State Governments are suitably addressed by Government of India from
time to time and necessary amendments are made in the scheme. The Decentralized
Procurement States have to focus on improving the quality of stocks received and its

safe preservation.

4.10 As regards the reasons for not adopting the DCP Scheme by the remaining
States/UTs and efforts made to persuade them to adopt the Scheme, the Ministry stated
that since adoption of DCP mode requires substantial responsibility on the part of the
State Government like arrangements for funds, storage space, gunny bags, manpower
etc., they hesitate to adopt the same. However, regular efforts are being made to
persuade them to adopt the DCP mode by addressing their concerns. In the process,

now 17 States are procuring wheat/rice under DCP Scheme.

4.11 Asked whether any performance evaluation of the DCP Scheme has been done,
the Ministry informed that on the request of this Department, an Evaluation Advisory
Committee under NITI Aayog has been constituted to carry out performance evaluation
of the DCP scheme.
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412 The Committee note that the Food Corporation of India (FCI) along with the
State Government agencies undertake procurement of foodgrains in the country
to ensure Minimum Support Price (MSP) to the farmers and availability of
foodgrains to the weaker sections at affordable prices. The Committee are given
to understand that very good system of procurement has been made in some
States where FCI or other State agencies register the farmers who want to sell
their produce to them and also inform the farmers about the date and the centre
on which they have to come for selling their produce. A limited number of farmers
are called on a day to ensure that the farmers are not required to wait in long
queues and avoid heavy rush. The Committee appreciate the steps taken by the
Government and desire that the Department should take vigorous steps to
implement this system in all the States/UTs. At the same time, the Committee also
note that small farmers do not generally get information about the registration
system and they are unable to avail the facility. In this context, the Committee
desire that the FCI or State agencies should make adequate publicity in advance
for registration of the farmers and sufficient time should also be given to them to
come forward to sell their produce at the procurement centres. The Committee
also desire that the farmers should be paid instantly for their produce sold at the
procurement centres and should be compensated for any delay in this regard.
The Committee further observe that the farmers are not getting the
Minimum Support Price (MSP) as declared by the Government and there are
intermediaries/vyaparis in the Mandis who, in connivance with the FCI/State
agencies officials somehow convince the farmers to sell their foodgrains at less

price than MSP. The poor farmers are denied the benefit of MSP as declared by
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Government while the intermediaries/vyaparis make huge profits at the cost of
the ignorant farmers. The Committee, therefore, strongly recommend that the
Government in coordination with States/UTs should look into the matter seriously
on top priority in the interest of the farmers. The coordinated plan/efforts made in

this regard be apprised to the Committee.
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4.13 The Committee regret to note that even after 21 years of launching the
Decentralized Procurement Scheme and despite repeated recommendations by
this Committee for taking concrete steps to try and convince the States/UTs to
adopt the scheme, only 17 States/UTs have adopted the scheme so far. Noting
that procurement of foodgrains is more cost effective under the DCP scheme
since non-decentralized procurement involves additional handling transaction of
FCI taking over the stock of foodgrains and releasing them to the State
Governments, the Committee feel that remaining States/UTs should also adopt
the DCP scheme at the earliest, as the scheme is more cost effective and also
saves on transportation cost. Further, it has become all the more essential for the
States/ UTs to adopt the DCP Scheme for smooth and successful implementation
of National Food Security Act (NFSA) and Other Welfare Schemes (OWS). The
Committee also note that remaining States/UTs are not adopting the DCP Scheme
due to shortage of funds, storage space, gunny bags, manpower etc. and an
Evaluation Advisory Committee under NITI Aayog has been constituted to carry
out performance evaluation of the scheme. The Committee, therefore, strongly
recommend that the Department should make vigorous efforts to extend every
possible help and convince the remaining States/UTs to adopt the DCP Scheme
by elaborating the benefits of the scheme. The Committee also would like to be
apprised of the findings of the Evaluation Advisory Committee under NITI Aayog

constituted to evaluate the performance of the DCP Scheme.
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(b) Food Subsidy

4.14 Food subsidy is provided in the Budget of the Department of Food and Public
Distribution to meet the difference between Economic Cost of foodgrains and their sales
realization at Central Issue Price (CIP) fixed for TPDS and other welfare schemes. In
addition, the Central Government also procures foodgrains for meeting the
requirements of buffer stock. Hence, part of the food subsidy also goes towards meeting
the carrying cost of buffer stock.

The subsidy is provided to FCI, which is the main instrument of the Government
of India for procurement and distribution of wheat and rice under TPDS and other
welfare schemes and for maintaining the buffer stock of foodgrains as a measure of
food subsidy. This apart, 17 States/UTs have adopted the DCP Scheme and have
undertaken the responsibility of not only procuring foodgrains from within the State but
also distributing the same to the targeted population under TPDS and other welfare
schemes. Under this Scheme of Decentralized Procurement, State-specific economic
cost is determined by the Government of India and the difference between the
economic cost so fixed and the Central Issue Price is passed on to the State as Food
Subsidy.

The following subsidy has been allocated for FCI and DCP States during the last
three years:

(Amount in Rs. crore)

Year 2016-17 2017-18 2018-19
FCI DCP FCI DCP FCI DCP
States States States
Requirement| 129,943.00 {33,000.00| 124,060.00 (45,800.00| 1,67,098 |36,500(RE)
(RE)
Allocated |103,334.61*|27,338.35/101,981.69**|38,000.00|1,40,098***| 31,029.49

*Includes National Small Savings Fund (NSSF) loan of Rs.25,000 crore to FCI
**Includes NSSF loan of Rs.40,000 crore to FCI
***Includes NSSF loan of Rs.70,000 crore to FCI
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4.15 A statement showing State/UT-wise release of subsidy under DCP Scheme is
given as under:-

State/UT-wise details of food subsidy released to DCP States
during the last three years i.e. 2016-17, 2017-18 & 2018-19

(Rs in crores)
2019-20
S.No. Na“;fa‘t’zthe 2016-17 2017-18 2018-19 (ason
03.10.2019)
1 | Andhra Pradesh 3212.82 6060.17 4542.57 3471.08
1495.24 4535.11 2291.68 616.60
2 | Bihar
3141.28 4272.36 3303.19 2980.24
3 | Chhattisgarh
4 | Gujarat 46.21 0.00 9.31 0.00
5 | Karnataka 0.00 166.95 417.53 205.79
419.25 782.06 620.23 0.00
6 | Kerala
7 | Madhya Pradesh 5354.97 8113.23 6026.97 2406.50
8 | Maharashtra - 583.66 - 107.20
9 | Odisha 3847.72 5133.57 4651.01 3290.19
2877.68 796.33 1722.33 904.59
10 | Punjab
2303.76 651.70 1136.61 896.51
11 | Tamil Nadu
12 | Telangana 1716.71 3853.71 2559.31 2142.84
346.80 860.11 329.8 258.26
13 | Uttarakhand
2042.30
14 | West Bengal 2441.93 3279.69 1813.26
15 | DBT* 133.97 148.74 139.25 98.47
Total 27338.34 38000 | 31029.48 19191.53

*Under Direct Benefit Transfer (DBT) scheme, w.e.f. 2015-16 subsidy is released to UTs
of Chandigarh, Puducherry, Dadra & Nagar Haveli & 1 District of Jharkhand.

4.16 Itis noted from the above statements that there has been huge increase in Food
subsidy, continuously during the last three years. When enquired as to how the
Government would meet the challenge of ever increasing demand of funds for food

subsidy, the Ministry stated that Department is fully aware about the need for containing
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the increase in food subsidy and are making regular efforts in this regard. The

Government has taken several measures to contain the food subsidy, which include:

o Encouraging decentralized procurement and distribution of foodgrains.

o Issue of bonds by the FCI at lower coupon rates, backed by Government
guarantee.

o Improving the operational efficiency of the FCI.

o Negotiating with the banks of the consortium of food credit to reduce the rate of
interest on cash credit.

o Bringing in overall cost-effectiveness in the operation of FCI.

o Bringing down the level of surplus food grains stock through more liquidation

under Open Market Sale Scheme and optimization of procurement through
increasing market competitiveness.

4.17 Asked about the way to bridge the gap between requirement of funds vis-a-vis
actual funds available for food subsidy, the Ministry stated that the gap can be bridged
by allocation of additional funds in the Budget. Further to meet the shortfall of budgetary
allocation in respect of FCI, the Food Corporation of India takes Short Term Loans
(STL) from various banks as per requirement, avails Ways and Means Advance (WMA)
& National Small Savings Fund (NSSF) Loan from the Government, borrows funds
through a Cash Credit Limit (CCL) from consortium of banks and issues Government

Guarantee bonds.

4.18 On being asked about the opinion of experts in food management, the Ministry
stated that the Expenditure Management Commission constituted by Ministry of Finance
vide its report dated 26.02.2016 recommended that as an immediate step, the timely
reimbursement of subsidies, increase in the frequency of releases and appropriate
enhancement in the quantum of ways and means advances could result in savings in
food subsidy bill. The Commission also observed that reduction in food grain subsidy
would require a combination of measures to moderate increase in MSP, limit

procurement and increase in Central Issue Prices (CIP).
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4.19 The Ministry has also informed that the National Food Security Act (NFSA) is
now being implemented in all the States/UTs. The Government of India does not

release State-wise subsidy to FCI.

4.20 When enquired whether there is any scope for the private sector in containing the
ever increasing food subsidy, the Department of Food and Public Distribution stated that
as far as Minimum Support Price (MSP) and Central Issue Price (CIP) of food grains are
concerned, it is decided by the Government of India. The outsourcing of transportation,
storage to private sector can result in lowering of food subsidy to some extent. Towards
this, storage infrastructure is mostly being created under Public-Private Partnership
(PPP) mode. There is not much scope in reducing the manpower cost as bulk of
transportation is done through Indian Railways and the freight charges are pre-
determined. However, so far, no study has been initiated by this Department in this

regard.
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4.21 The Committee note that the amount of food subsidy released to Food
Corporation of (FCI) and Decentralized Procurement (DCP) States is continuously
on the rise, which can be attributed to increase in Minimum Support Price (MSP)
of wheat and rice vis a vis Central Issue Price (CIP), increased offtake of
foodgrains under Targeted Public Distribution System (TPDS) and
implementation of National Food Security Act (NFSA) in all the States/UTs etc.
The Government have taken several steps to contain the food subsidy, such as
encouraging decentralized procurement and distribution of foodgrains; issue of
bonds by FCI at lower coupon rates; improving the operational efficiency of FCI;
bringing in overall cost effectiveness in the operation of FCI and bringing down
the level of surplus foodgrain stock through more liquidation under Open Market
Sale Scheme etc. While appreciating these efforts of the Government, the
Committee, however, desire that the Department should make even more
vigorous efforts for containing food subsidy including encouraging involvement
of private sector in transportation and storage of foodgrains without
compromising on the regular supply and availability of subsidized foodgrains to

the targeted beneficiaries.
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(c) Public Distribution System (PDS)

4.22 The Public Distribution System (PDS) which was started to manage food
supplies during scarcity has evolved as a system for distribution of foodgrains at
affordable prices. Over the years, PDS has become an important part of Government’s
policy for management of food economy in the country. PDS is supplemental in nature
and is not intended to make available the entire requirement of any of the commodities

distributed under it to a household or a section of the society.

4.23 PDS is operated under the joint responsibility of the Central and the State
Governments. The Central Government, through FCI, has assumed the responsibility
for procurement, storage, transportation and bulk allocation of foodgrains to the State
Governments. The operational responsibility including allocation within State,
identification of eligible families, issue of Ration Cards, distribution of foodgrains through
Fair Price Shops (FPS) and supervision of the functioning of Fair Price Shops (FPS),
rests with the State Governments. Under the PDS, the commodities namely wheat, rice
and coarse grains are being allocated to the States/UTs for distribution. States/UTs also
distribute additional items of mass consumption through the PDS outlets such as sugar,

pulses, edible oil, iodized salt, kerosene etc. as follows:-
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AnnEruRE~ L

Statement indicating Essential commodities distributed by State Governments in addition to wheat, rice, coarse-grain, sugar and
SKO through PDS outlets.

5T FTHRI @R Wit Rawor gomelt & Rl el & smewsr ¥ A, 9w, A sene, DA qur goRaw
sitger & afaRea faRa smavas avqgel & @ aer R
(Compilation of information received from States/UTs by 30.09.2019)

(Rt 30.09.2019 7% ToT/ET TsT &7 F YIS FAAT FT Hebeler)

S. State/UT o7 | Essential Qty. allotted per | Issue price per kgJ/ltrs | Scheme Date of
No . Commodity (other | family per month | gfy fFerama/efier | operational since | Reporting by
&, e TS e than wheat, rice, | gfy ofER wfy ks T S Qe the  State/UT
; coarse-grain, sugar - il =T AT T
w and SKO) IATaRIFH ATE afea AT mm qﬁa
IFqe (AF, &, — £
AT e, el afr
aur R
Fle dEw F
sfafea)
1 Andhra Pradesh | Red Gram Dal 1 kg. Rs. 40/- per kg February, 2017 | Dec., 2018
TS geer Salt 1 kg. Rs. 12/- per kg February, 2017
2 Chbhattisgarh Chana (in Tribal 2Ke. Rs. 5/- per kg 2012 27.11.2018
BedIaIe Area)
' Salt (in Tribal 2kg Free of cost 2014
Area)
Salt (in Non- 1 kg Free of cost 2014
Tribal Aea)
3 Gujarat IoRTa | lodized Salt 1Kg. upto 6 Rs. 1/- per kg 02.09.2009 27.09.2018
- member/ 2kg
above 6 member
per BPL/AAY
card
Refined 1 Itr. For 2 Rs. 50/- per ltr. For 1980-81
Cottonseeds Oil months of year (2018-19)
Diwali and
Janmastmi
festivals per
BPL/AAY
. ration Card
4 Haryana Mustard Oil 210t Rs.20/- per ltr. January, 2018 11.10.2018
ghmom
5 Himachal Pulses (Any 3 pulses out of 4 ) 28.01.2019
Pradesh 1.Urd Sabut 1 kg 1. Rs.30/- per kg 1.4.2007
AT weRr 2.Mong Sabut 1 kg 2. Rs.40/- per kg 1.4.2007
3 .Malka 1 kg 3. Rs.30/- per kg 1.4.2007
4.Dal Chana 1 kg 4. Rs.35/- per kg 1.4.2007
Edible oil (Any 1 ltr. upto 2 | Rs.70/- per ltrs.( 1.4.2007
one out of Refined | family members | Refined Oil)
Oil or & Rs. 78/- per
Mustard Oil) 2 lItr. more than | ltrs.(Mustard Oil)
2 family
members
Iodised Salt lkg per ration Rs. 4 per kg/ per ration | 1.4.2007
card card
6 Karnataka Tur Dal 1 kg Rs.38/- per kg 01.6.2017 15.10.2018
FeAlcdh
7 Kerala ¥l Wheat Flour 1 kg Rs. 17/- per kg July, 2017 Dec., 2018




Statement indicating Essential commodities distributed by State Governments in addition to wheat, rice, coarse-grain, sugar and
SKO through PDS outlets.

TS WHRI G@RT WESfas Ravor gomer &

difae & afaRea Raia sraas awqgat & @i amer fawr

T Fewl & ATeIH F A, AEw, A e, DA qUwr goRkw e

(Compilation of information received from States/UTs by 30.09.2019)

(=T 30.09.2019 & T==/ET Tod &7 F UIod FAAT I Heborel)

S. State/UT  Trex | Essential Qty. allotted per | Issue price per kg/ltrs | Scheme Date of
No - Commodity (other | familyjper month | gfy fFaram/efier | operational since | Reporting by
5 |/ UST A than wheat, rice, | gfy a P the State/UT
7 coarse-grain, sugar J o W =g 199 U
o and SKO) HTaRIH i e & ZarT ;lﬁa.
FEUe (g, @, = i
Arer e, el fafa
aur g
Ffe e &
FfafE)
(Fortified)
8 Maharashtra Tur Dal 1 kg each for Rs.35/- kg For August Dec., 2018
HERTSE every Yellow 2016 only
ration|card
holder (AAY
&BPILL Cards)
9 Tamilnadu Rice Skg per person | Free of cost 01.06.2011 10.07.2019
aﬁ’!aa@ to all fice card
' holde
35 kgjto AAY
card holders
Wheat 10kgs per card | Free of cost 21.02.2017
/month in
Chennai city&
distris
headduater and
5kgs per card /
month in other
areas in lieu of
rice subject to
the availability
Sugar 500gms to 2kgs | Rs.13.50/-kg for AAY | 01.11.2017
per head/month | cards
For Sugar Rs.25/- for all other
option card cards
holdefs, 500gms
per hgad/month
an additional
3kg ta Skg per
month
Kerosene 3-15 Itrs Rs. 13.60/- to
Rs.14.20/- per Itrs
Tur Dal Ikg per card Rs. 30/- 14.04.2007
Palmolein Oil 1ltrs Rs.25/- per ltrs 14.04.2007
10 | Telangana Salt 1 kg per family | Rs. 5/- June, 2014 11.10.2019
EROIGH per month to all
the card holders
| Tripura g | Salt 500g$1 per Rs. 7/ . 10.07.2018

memper

|




Statement indicating Essential commodities distributed by State Governments in addition to wheat, rice, coarse-grain, sugar and
SKO through PDS outlets.

mmm#aymaﬁaﬁmﬁawm%ﬁﬁmftmm#ﬂ(. araw, AT Ierer, @ aur guier Fode
sitaer ¥ sfaRea AaRa srmas gt et arer Raor
(Compilation of information received from StatestTs by 30.09.2019)

(= 30.09.2019 &% Tsa/ET ST AT A UIST FAAT FT Hehore)

S. State/UT s | Essential Qty. allotted per | Issue price per kgJ/ltrs | Scheme Date of
No rig & Commodity (other | family per month | gfy freamA/eer | operational since | Reporting by
. W than wheat, rice, | yfy SRER ufY .y P i the  State/UT
) coarse-grain, sugar A e U 69 T
i and SKO) amavas | 6 IMEReT Frn
o o & AT {iea
aEqe (A, =W, FE $r
Aer e, e afr
T gRRa
FOHT  FAE &
sifafaa)
12" | West Bengal g. | lodised Salt lkg Rs.8/- 2014 Dec., 2018
e
13 | A&N Island | Fortified Wheat 1-3unit4 kgs 4 | APL-Rs.21.50/kg Aug 2013 08.10.2018
AT 3 | flour (Atta) & above units 6 | PHH- Rs. 3.60/kg
kgs AAY-Rs. 3.60/k
fFPeR  gdg - g
14 | Pudducherry Single Boiled Rice | 20 kg - 01.08 16 28.02.2019
qsgvﬁ'a' (BPL& AAY
= cards)
Single Boiled Rice | 10 kg - 01.01.18
(APL cards)
Wheat (for Mahe Skg - 01.01.18
region only)

Note: 20 State/UT Governments namely, Arunachal Pradesh, Assam, Bihar, Delhi, Goa, Jammu & Kashmir. Jharkhand.
Madhya Pradesh, Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab,
Chandigarh, Dadra & Nagar Haveli and Lakshadweep have reported that they are not distributing essential commodities in
addition to wheat, rice, coarse-grain, sugar and SKO through PDS outlets.

* Rajasthan- updated information has not been received since 2013
Daman & Diu - updated information has not been received since 2012

Sikkim, Uttar Pradesh, Uttarakhand,




4.24 The Committee have been informed that the PDS, till 1992, was a general
entittement scheme for all consumers without any specific target. Revamped Public
Distribution System (RPDS) was launched in June, 1992 in 1775 blocks throughout the
country with a view to strengthen and streamline the PDS as well as to improve its
reach in the far-flung, hilly, remote and inaccessible areas. Targeted Public Distribution
System (TPDS) was introduced with effect from June, 1997 with focus on the poor.
Under the TPDS, States are required to formulate and implement foolproof
arrangements for identification of the eligible households for delivery of food grains and

for its distribution in a transparent and accountable manner at the FPS level.

4.25 The Department is taking all necessary measures to closely monitor the
implementation of Targeted Public Distribution System (TPDS) by State/UT
Governments. Utilisation Certificates (UCs) for the foodgrains allocated to State
Governments are obtained regularly from the State Governments. Public Distribution
System (Control) Order, 2015 notified on 20.03.2015, mandates the State and UT
Governments to carry out all required action to ensure smooth functioning of TPDS. As
provided under the said Order, the State and UT Governments are responsible for
implementing TPDS and are competent to take action against those indulging in
malpractices in TPDS by invoking provisions of relevant clauses of the said Order. State
Governments/UT Administrations have reported action taken such as issue of show
cause notice, lodging of FIRs, suspension/ cancellation of FPS licences, arrest,
prosecution/ conviction etc. As and when complaints are received by the Government
from individuals and organisations as well as through press reports, they are sent to

State/UT Governments concerned for inquiry and appropriate action.

(i) TPDS - National Food Security Act, 2013 & National Portability of Ration
Card Beneficiaries

4.26 The National Food Security Act, 2013 (NFSA) was enacted by the Government in

the year 2013 to provide for food and nutritional security in human life cycle approach,

by ensuring access to adequate quantity of quality food at affordable prices to people to

live a life with dignity. The Act inter-alia entitles upto 75% of the rural population and

upto 50% of the urban population for receiving subsidized foodgrains under TPDS, thus

covering about two-thirds of the population. Eligible households comprise of priority
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households and Antyodaya Anna Yojana (AAY) households. Persons belonging to
priority households are entitled to receive 5 kg of foodgrains per person per month at
subsidized prices of Rs. 3/2/1 per kg of rice/wheat/coarse grains, respectively. AAY
households, which constitute the poorest of the poor, are entitled to receive 35 kg of
foodgrains per household per month @ Rs. 3/2/1 per kg for rice/wheat/coarse grains,

respectively.

4.27 The Act also contains provisions for nutritional support to pregnant women &
lactating mothers and children upto fourteen years of age. Pregnant women and
lactating mothers are entitled to meals, free of charge, during pregnancy and six months
after the child birth as well as maternity benefit of not less than Rs. 6,000. Children upto
14 years of age are entitled to nutritious meals as per the prescribed nutritional
standards. In case of non-supply of entitled foodgrains or meals, the beneficiaries will
receive food security allowance. For effective implementation and monitoring, the Act
also provides for setting up of grievance redressal mechanism at the District and State
levels. Separate provisions have also been made for ensuring transparency and
accountability. NFSA provides for Central assistance to States/UTs to meet the
expenditure incurred on intra-State movement of foodgrains and fair price shop dealers’

margins.

4.28 The following statement indicates State-wise number of complaints on TPDS
received in the Department of Food and Public Distribution from individuals,
organisations & through media reports etc from 2016 to 2018:-

Sl. Name of the State/UT 2016 2017 2018

No.
1 Andhra Pradesh 5 10 6
2 | Arunachal Pradesh - - 1
3 | Assam 32 17 7
4 | Bihar 81 169 135
5 | Chhattisgarh 9 9 9
6 | Delhi 91 98 76
7 | Goa 1 2 -
8 | Gujarat 12 9 8
9 | Haryana 34 47 35
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10 | Himachal Pradesh 5 6 1
11 | Jammu & Kashmir 3 4 5
12 | Jharkhand 29 35 33
13 | Karnataka 22 28 15
14 | Kerala 22 13 11
15 | Madhya Pradesh 24 21 24
16 | Maharashtra 62 77 34
17 | Manipur 4 2 2
18 | Meghalaya 9 - -
19 | Mizoram - 2 -
20 | Nagaland 2 2 -
21 | Orissa 43 22 16
22 | Punjab 7 5 22
23 | Rajasthan 59 82 38
24 | Sikkim - - -
25 | Tamil Nadu 33 31 27
26 | Telangana 1 4 3
27 | Tripura 1 1 -
28 | Uttarakhand 21 22 15
29 | Uttar Pradesh 461 445 369
30 | West Bengal 29 49 43
31 | Andaman & Nicobar Island 1 - 1
32 | Chandigarh 2 - 2
33 | Dadra & Nagar Haveli 1 - -
34 | Daman & Diu - - -
35 | Lakshadweep - - 1
36 | Puducherry - 1 2
TOTAL 1106 1213 941

4.29 When asked about the proposal of ‘One Nation, One Ration Card’, the Ministry in
its written reply stated that to sustain the reforms brought in by the ongoing scheme on
End-to-End Computerization of PDS Operations and to introduce new reforms in the
functioning of PDS across the country, the Department is implementing another scheme
of Integrated Management of Public Distribution System (IM-PDS) w.e.f. April, 2018 with
total outlay of Rs. 127.3 crore for implementation up to 31st March, 2020. The main
objective of this scheme is to implement nation-wide portability of benefits under NFSA,
i.e. distribution of subsidised foodgrains to ration card holders under NFSA, which

enables the migratory beneficiaries/ration card holders to lift their entitled foodgrains
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from any electronic Point of Sale (ePoS) enabled Fair Price Shop (FPS) anywhere in
the country without the need of getting new ration card, through ‘One Nation One Ration
Card’ (ON-ORC) system.

4.30 The Secretary during course of oral evidence also informed as under:-

‘S T, 3780 H o9 o SH howed 3B T A Y& fhar g1 3neh Ig
SHAEAT I IS § Toh 3T G TUT TN o WAl9T Teh-gFX AT H ST
3eTTSl 30T Hehcl & | 38 TE ¥ el AR Felleeh & oIl Teh Ueh-gEY ¥ A
ST TS 36T Hehe! | I[oRI AR AGRISE & oIl Tg chaedr 1 378 g1 373
g el o gRATOT 3R ATEATT & i<l Ig cqerAT Y fohar §1 31T g 38
YR T TR AT Dl SIS 3| T, 3eAh [olT Tg ST & foh ford T & d @l
arel &, 39 Uod A g AMeT QU G @ 9T S| o7 gg ALMeT Teh aR ol
ST, Y Gt & 3 31ATeT 30T dohd 2|

W, g7 ST 316 Teeg &1 oA T §, 57 IR TeeH & 100 WAT
FHMT o197 37 & | I Teh TR AW o197 Sy &, A 37 1S v 7T @1 B
3oTehl ST 35 TohellaITa 3ATST THelel aTell g, 38 IRAR arel 10 fohellarmsT ang
38T Hohd ¢ 3R 15 TR a8 319 HIH dTel TATA W 3T HhdT &, T 9
g8 a9 SITUAT, Al X0 371161 319 # 36T Hehcl & | T§ cqa&AT 81 g aler
W} &1 3ol Ig 36 Teeq H §, AfheT g7 el &1 eeie & T ek arel & 37X
HIS ATGHT, ThelT T T, gl HT ar fondr off T & A 33T Toh| g “Tef
AT — T LA FTS° FT HFEC &

T, 3HHAT HAC Jg ¢ [ R Tcd & g AN ofer e, Jar Ao
T fo T & e 2T 1S BfSerser o f&ar 1 grelifer T2reT 1S Jelley
ol ShIH T T §, elfchel 3Td §H FAT L T@ & foh Y G2 o STCT I Ueh STTE ol
¢ &1 5 T 3 & ol foh 3R Fg 3 oy o7 11T TS 9T €31 &, el
3MeHT T GaRT ool TRt T2 1S &1 §al1 IIT| dg e fogr & off
37TTST 307 38T & 3iR fSoall 7 8 3aT T &1 ST! & o9l deh HhdT foh S ot
AT T2 TS TAI, FHDT ATH fhall IR S8 I 8T 81| AT 18 TCerehe
aﬁaﬁ,agaﬁsﬂﬁaaammﬂwsﬁwé?agﬁwQWﬁ?ﬁl”

44



4.31 It is further envisaged that all four clusters, as above, and a few other States
having already implemented intra-State portability shall be integrated together into
single national-platform w.e.f. January 2020. Thereafter, rollout of National Portability in
other States/UTs i.e. on-boarding on PDSN platform, shall be done as and when the
national de-duplication of all ration cards/beneficiaries under NFSA is completed and
biometric/Aadhaar authentication based distribution is enabled in the State/UT. It is
expected that 10 more States/UTs shall be brought under the fold of National Portability
by the end of 2020-21 and all States/UTs by the end 2021-22.

4.32 On being enquired whether seeding of Aadhaar Card Number in ration cards has
been completed in all States/UTs, the Ministry informed that at present, overall Aadhaar
seeding with Ration Cards (at least one member of household) has reached up to
85.7% at the national level. However, the progress of Aadhaar seeding in North Eastern
States is slow, mainly due to poor/negligible Aadhaar generation in Assam and
Meghalaya. Department is regularly making all possible efforts to increase the Aadhaar
seeding in ration card database. In this connection, Department has prepared and
issued guidelines/best practices for increasing Aadhaar Seeding and validating Aadhaar
numbers with all States/UTs. The matter is regularly being pursued with lagging
States/UTs to expedite the Aadhaar seeding with Ration Cards. In this regard, the
timeline provided to States/UTs through Naotification issued by the Department under
section- 7 of the Aadhaar Act (amended from time to time) has been extended up to
31.12.2019.
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4.33 The Committee note that in order to improve the Public Distribution System
(PDS) in the country, the Department is implementing another scheme of
Integrated Management of Public Distribution System (IM-PDS) with effect from
April, 2018. The main objective of this scheme is to implement nation-wide
portability of benefits under the National Food Security Act (NFSA). In this
scheme, migratory beneficiaries/ration card holders can lift their entitled
foodgrains under NFSA from any ePoS enabled Fair Price Shop (FPS) anywhere
in the country without the need of getting new ration card, through ‘One Nation
One Ration Card’ (ON-ORC) system. Inter-State portability of ration card holders
has been implemented in four clusters of 2 adjoining States of Andhra Pradesh &
Telangana, Gujarat & Maharashtra, Haryana & Rajasthan and Tamil Nadu &
Kerala. This has enabled the migratory beneficiaries/ration card holders to lift
their entitled foodgrains from any ePoS enabled FPS of their choice in the paired
States. Under the old system, beneficiaries were dependent on single FPS and
subjected to the whims of FPS owners. Under the new system, the beneficiary is
free to head to any FPS in order to have good quality of foodgrains as well as
service. The ration card portability will curb corruption and improve access and
service quality by restraining monopolies of FPS owners.

The Committee, therefore, urge the Department of Food and Public
Distribution to expedite the installation of ePoS devices at all FPS and also
complete Aadhaar seeding of Ration Cards in all the States/UTs for the
successful implementation of the schemes on ‘End-to-End Computerization of
PDS Operations’ and ‘Integrated Management of PDS’ at the earliest in the

interest of the vast population of the country particularly the migrant citizens.
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(ii) Deletion of Bogus Ration Cards

4.34 Targeted Public Distribution System (Control) Order, 2015 mandates the
State/lUT Governments to issue ration cards to eligible applicants and to conduct
periodical checking of ration cards to weed out ineligible and bogus ration cards as well

as bogus units in ration cards.

4.35 The Ministry has also informed in a written reply that under technology-led PDS
reforms, Government is implementing schemes on 'End-to-End Computerization of PDS
Operations' and 'Integrated Management of PDS' in all States/UTs. These schemes
involve digitization of ration cards/beneficiaries data, seeding of Aadhaar numbers with
digitized database which are focused towards distribution of foodgrains through
electronic Point of Sale (ePoS) devices, including biometric authentication of
beneficiaries. These steps have enabled the State/lUT Governments to identify duplicate

and ineligible ration cards/beneficiaries and take appropriate actions.

4.36 During oral evidence, the Secretary informed as under:-

“TX, ST b G180 &1 91 &, s Aead A NSy & IR F o1 8
39! STt el gl T disivy & [feea # Uod 9rv-o8 dre # &5
Rl oTw 977 § | AN T Thia U3 ¢ U8 oY, St sheegeiganere 1 Y| 39
ThIH T STPCARCUT HET &Y A AR AT A heelle g1 AT | FS T
Hﬁﬁﬁﬁg‘@ﬁﬂ@@ﬁéﬁﬁ@t}?%ﬁwaﬂaw §IeT H 1A TT
m%,aﬁmagyaﬁqyaﬁgsﬂgl ﬁwﬁsﬂ@r%gaﬂagé%,aﬁmw
I T G &1 ATHSEE H S AR TecH §, AfFRA AR AT i sigat
ST TCH A 1A Tl T@T 81 FHH I T §C G 81 I & o R
dur B & vy Aed it g § FEgeisss gl I g1 389 dgl &
Sl T gl 3o SfAfthe e T &1 AGS$EC & S O weed €, S
AT, NS, AR, 3E0Te 9 3R AT 8, 967 9 3 g6 omar
TT ITTHCH & TTY fATR 1 F @ &1 Tocd ITeTHe o oIt The TS
off, 398 g T Iaaidic & FUIE off I &1 3T g7 ar-did F17 = |
ST 374 IaTAT T R ITaeTHe 3T ST T TrEUIErT i T §, 3T
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gH T & 3aT & & ggo NETH & e} THENS MNS3eT T el
3oId ¥ 39H RIFRd 3t 6 o I 9@ AT 99 & & 3R 91a # A
ST €Y 78T &1 37130 37 ThA F I8 cgaTyr Y 91S § F VT IaAHC F gH
UIE d 8| TC ITAHE THAINTS & ANST3T A 3HeTol 3oThY NEITH Gehed
% g IgATeIn| 3HFI Td Togdl dUT TC IGAHCH TaIRX Xl gl 3TeATal
I MITH gehlel eh g TAT TANE A T HIA N A ey
STEl g &, afodh Tg T ITaetie ol TSFAERY 8ldT §1 38% [T dheg THR
FEIIAT & W 8

SH& JTeTdT, A Sl GERT 1A forar § o ForareTr ofr Treret 1S €, 39ent
f3fStergst < feam arar 81 geh ShROT g4 Ig 1a o X T & T i gicetahe
R IS §, Teh TeAT 7 oATH T 8 § 3N 38 7 a1 q@d fovel o1 8 &,
SHeRT ATH Ueh AT H § 3R qET, 911a # 871 §, S6Y &/ 38! geT UIT & St
agﬁﬂﬁg’%ﬁﬁmmcmé q, 3R §H WcH X I &1 &Ha i dIERT 1A
forar &, a8 Ig & T T AR 2T 1S & AT JTehT IMYUR Fo §H 1S @ &

T, SIET 39T ST AT fob GollAA hiE o MR o o & 30T SToteie
# gar fear §1 I8 Frcaady fnar § 6 TR &1 3 Y 9fafthe Ao, gl W
HTYR &M BT T &1 31307 §H ol U ST H 57 1A B A W ol S H
TSTea TrereT 1S €, 80 THE & S UL &S H HTUR s STell ST Tehl g
3% 91 g8 IR NEwy aiq & S-di3tvw #7feT o @ &1 3EH YR F
ATATeehere o fRATeH &1 379 S Y ISAT AT FIS olled STTIT, IHRT 37T
YR e T 39[S T AT SRIAT I39| S8 38 JAeher gram
o TEY 3t &, Tl 39 e 1 T &S eI Srwam|

T, 39T g STerehy et gl foh g ST & 80 wdie & e g
W g AT o131 &) 97 §| T8l TR 37A1eT T FSESIegeret 8t 3mur iy affw @@
81 TeT 81 Siam Hel o fh $o 0 weeH €, sﬁsfafra%rgtr%, 3 forT o
§H ALY X ¢ &1 T oI o3 T & o U g & GR gahrell A ol v
AT H 7 o1 &Y 918 § | G867 W) MU & HATeeher & 88 I s Ieq
T RBESg2re &Y T6T &1 38 T g7 maR HIfer o @ € 3R S Re I
gc%,mﬁ?%@aﬁmw@%%aﬁwugmﬁawml“
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4.37 As an outcome of digitization of ration cards/beneficiary records, de-duplication

due to Aadhaar seeding, due to transfer/migration/deaths, change in economic status of

beneficiaries, and during the run-up to and implementation of NFSA, as per available

information from States/UTs,

of 1.49 crore

ration cards have been

deleted/cancelled in all States/UTs during the last three years as per the details given

below:
State/UT-wise number of Deleted* Ration Cards during 2016-20
Sl. | States/UTs 2016 2017 2018 State-wise Total
1 Andhra Pradesh 4,75,023 5,449 4,80,472
2 Apdaman & ) 0
Nicobar Islands
o | prnacha 56
4 | Assam 1,08,681 42,077 1,35,250 2,386,008
5 | Bihar 6,291 6,291
6 | Chandigarh - 88 88
7 | Chhattisgarh 1,50,000 1,50,000 3,00,000
8 a:s:l & Nagar 549 549
9 | Daman & Diu 101 272 4,898 5,271
10 | Delhi 22,696 3,969 486 27,151
11 | Goa 10,115 10,115
12 | Gujarat 22,119 18,965 95,659 1,36,743
13 | Haryana 19,648 29,686 2,91,926 3,41,260
14 | pimachal 1,148 172 56,858 58,178
15 | yammu and 50,709 664 51,373
16 | Jharkhand 4,46,025 4,46,025
17 | Karnataka 1,44,432 3,26,382 4,572 4,75,386
18 | Kerala - - 3,314 3,314
19 | Lakshadweep 442 442
20 | padhva 3,89,124 1,84,673 5,73,797
21 | Maharashtra 11,55,908 11,55,908
22 | Manipur - 336 336
23 | Meghalaya - - 370 370
24 | Mizoram 101 559 660
25 | Nagaland - 8,521 8,521
26 | Odisha 6,50,471 35,740 6,86,211
27 | Puducherry 9,886 9,886
28 | Punjab - 69,945 34,972 1,04,917
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29 | Rajasthan 13,71,230 73,110 8,016 14,52,356
30 | Sikkim 11,714 1,126 12,840
31 | Tamil Nadu 84,470 9,089 93,559
32 | Telangana 5,21,790 5,21,790
33 | Tripura 92,728 92,728
34 | Uttar Pradesh 25,86,541 44,41,748 70,28,289
35 | Uttarakhand 89,984 3,18,718 1,26,268 5,34,970
36 | West Bengal® - - - 0
Total 84,26,322 57,21,345 7,62,589 1,49,10,256

$

Cards deleted due to detection of Ghost/fraudulent/duplicate/ineligible/migration /deaths, etc.
during the process of digitization, de-duplication, Aadhaar seeding in run-up /implementation of
NFSA. The information is compiled as per information received from the States/UTs.
West Bengal has individual Ration Cards system
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4.38 The Committee note that under technology-led PDS reforms by the
Department such as digitization of ration cards/beneficiary records, de-
duplication due to Aadhaar seeding, due to transfer/migration/death and change
in economic status of beneficiaries etc., a total of 1.49 crore bogus ration cards
have been detected/ cancelled in all States/UTs during the years 2016 to 2018. The
Committee desire that the Department should take even more pro-active steps in
consultation with State/UT Governments to review the list of eligible households
comprising of priority households and AAY households on continuous basis
while ensuring that genuine/eligible households are not deprived of the benefits

of the Public Distribution System.
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(iii) Leakages/Diversion of Foodgrains

4.39 The Ministry has stated that with a view to curbing leakages and diversion of
foodgrains and bringing transparency in the implementation of PDS, the Government is
implementing scheme of ‘End-to-End Computerization of PDS operations’, under which
technical and financial assistance is provided to States/UTs. Under the End-to-End
Computerization of PDS operations, funds of Rs. 23.98 crore were provided in RE 2018-
19. The expenditure under the scheme End to End Computerization of PDS operations

was Rs. 15.75 crore.

4.40 The Ministry has further stated that under PDS reforms, to bring transparency in the
distribution of foodgarins, the electronic Point of Sale (ePoS) devices are being installed at
the FPSs for electronic distribution and record keeping of all transactions and
authentication of beneficiaries to enable rightful targeting and plug leakages and diversion
of foodgrains. In the endeavour, 19 States/UTs have completed the installation of ePoS

devices in almost all FPSs. The State/UT-wise details regarding installation of ePoS are as

under:-
.. [Aadhaar] g, .. [Toll-Free/ No.of [No.of FPSs
No. of Digitization| Seedin R IComputerization| . . . .
SI. . . € | Allocation . | Online |Fair Price| with
States/UTs | Ration Cards | of Ration with of Supply Chain| . . 3
No. under NFSA | Cards : of Managsement Grievancel Shops |Operational
Eatlgn Foodgrains g Redressal| (FPSs) ePoS
1 Andhra 92,45,721 100% 100% | Implemented | Implemented Yes 28,936 28,936
2 | A&N 16,157 100% 97% Implemented | Implemented Yes 479 459
3 | Arunachal 1,77,607 100% 57% Implemented - Yes 1,943 25
4 | Assam 57,87,082 100% 0% Implemented - Yes 38,237 0
5 Bihar 1,66,55,129 100% 78% Implemented | Implemented Yes 41,483 6,371
6 | Chandigarh 70,415 100% 100% NA NA Yes NA NA
7 Chhattisgarh 52,82,952 100% 98% Implemented | Implemented Yes 12,304 11,971
8 | Dadra & N 45,536 100% 100% | Implemented | Implemented Yes 63 63
9 | Daman & 20,022 100% 100% | Implemented | Implemented Yes 51 51
10 | Delhi 17,38,774 100% 100% | Implemented | Implemented Yes 2,254 0
11 | Goa 1,41,905 100% 98% Implemented | Implemented Yes 456 456
12 | Gujarat 66,40,419 100% 99% Implemented | Implemented Yes 17,210 17,210
13 | Haryana 26,97,081 100% 100% | Implemented | Implemented Yes 9,526 9,526
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No.of  Di itizatioJ Aadh.aar Gl IComputerization Ol (IO IO

SL L gitiza Seeding | Ajjgcation p . | Online |Fair Price| with

States/UTs | Ration Cards | of Ration | with of Supply Chain| . . .
No. under NFSA Cards X of Management Grievance, Shops (Operational

Eatlgn Foodgrains g Redressal| (FPSs) ePoS
: 0,

14 | Himachal 6,81,096 100% | '%% | fmplemented | fmplemented | Yes 4,934 4,934

Pradesh
|5 | Jammu & 16,75,537 | 100% | 32 | Implemented - Yes | 6411 6,411

Kashmir
16 | Jharkhand 57,11,436 100% 95% Implemented | Implemented Yes 25,532 25,532
17 | Karnataka 1,26,04,402 100% 100% | Implemented | Implemented Yes 19,935 19,732
18 | Kerala 36,89,729 100% 99% Implemented | implemented Yes 14,374 14,335
19 | Lakshadweep 5,154 100% 100% | Implemented NA Yes 39 39
20 | Madhya 1,17,47,674 100% 90% Implemented | Implemented Yes 24,732 24,619
21 | Mabharashtra 1,49,73,451 100% 97% Implemented | Implemented Yes 52,532 52,532
22 | Manipur 5,88,819 100% 79% Implemented - Yes 2,682 10
23 | Meghalaya 4,22,547 100% 0% Implemented - Yes 4,736 10
24 | Mizoram 1,54,376 100% 93% Implemented - Yes 1,252 0
25 | Nagaland 2,75,959 100% 65% Implemented - Yes 1,691 0
26 | Odisha 89,11,504 100% 96% Implemented | Implemented Yes 12,577 12,577
27 | Puducherry 1,77,792 100% 100% NA NA Yes NA NA
28 | Punjab 35,91,949 100% 99% Implemented | Implemented Yes 17,525 17,525
29 | Rajasthan 1,08,95,750 100% 96% Implemented | Implemented Yes 26,745 26,063
30 | Sikkim 94,372 100% 90% Implemented | Implemented Yes 1,362 1,352
31 | Tamil Nadu 1,01,05,214 100% 100% | Implemented | Implemented Yes 34,776 34,776
32 | Telangana 53,16,166 100% 99% Implemented | Implemented Yes 17,170 17,170
33 | Tripura 5,78,905 100% 100% | Implemented | Implemented Yes 1,806 1,806
34 | Uttar Pradesh | 3,57,44,195 100% 100% | Implemented | implemented Yes 80,493 80,493
35 | Uttarakhand 13,32,758 100% 93% Implemented | implemented Yes 9,908 4,987
36 | West Bengal 5,63,38,972 100% 64% Implemented | Implemented Yes 20,806 16,030

Total 23,41,36,557 100% 87.88% 34 26 36 5,34,960 | 4,36,001
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4.41 The Committee note that, with a view to curbing leakages and diversion of
foodgrains and bringing transparency in implementation of PDS, the Government is
implementing the scheme of End-to-End Computerization of PDS operations under
which technical and financial assistance is provided to States/UTs. The Committee
further note that an amount of Rs. 23.98 crore was provided in RE 2018-19 under the
scheme, out of which only Rs. 15.75 crore were spent. Further, under one of the
several PDS reforms, 19 States/UTs have completed the installation of ePoS devices
in almost all Fair Price Shops (FPS) which will ensure transparency in the
distribution of foodgrains. The Committee are of the view that diversion of
foodgrains meant for poorest of the poor is one of the biggest menace in the
functioning of this important welfare scheme of the Government i.e. Public
Distribution System. The Committee, therefore, desire that the Department should
make vigorous efforts to expedite installation of ePoS devices in all FPSs in all the
States/UTs by using the funds available at their disposal for ensuring electronic
distribution and record keeping of all transactions and authentication of
beneficiaries to enable rightful targeting and plug leakages and diversion of
foodgrains. The Committee also desire that stock carried forward to next month at

FPSs should be regularly checked on monthly basis.
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CHAPTER V

FOOD CORPORATION OF INDIA (FCI)

The Food Corporation of India (FCI) was set up in 1965 under an Act of
Parliament namely the Food Corporations Act, 1964. The primary duty of the
Corporation is to undertake purchase, procurement, storage, movement, transportation,
distribution and sale of foodgrains. As the principal implementing agency of the food
policy of Government of India, the FCI undertakes procurement of foodgrains at the
minimum support price to provide remunerative prices to farmers and also to prevent
distress sale of their produce. The FCI also maintains a satisfactory level of operational
and buffer stocks of foodgrains to ensure national food security. It offers foodgrains to
various State Governments for being distributed to consumers through a wide network
of fair price shops under the Public Distribution System (PDS), at the Central Issue
Price fixed by the Government.

5.2 Since the FCI is established under a special Act of Parliament and does not
come under the Companies Act, hence the capital of FCI is in the form of Equity only
and is not divided into shares.

(a) Dues and Liabilities of FCI

5.3 The Ministry has informed the outstanding dues of FCI to be recovered from
various Ministries on account of providing foodgrains for various welfare schemes on
payment basis during the years 2016-17, 2017-18 and 2018-19 which are reproduced
as under:

(i) Ministry of Rural Development: against the food grains supplied
under Samporna Gramin Rozgar Yojana (SGRY) Schemes upto

31.03.2008
(Rs. In Crore)
Year Amount Balance as on
Received 31 March.
2015-16 NIL 2452.96
2016-17 NIL 2452.96
2017-18 NIL 2452.96
2018-19 NIL 2452.96

Schemes have closed on 31.03.2008.
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(ii)  Ministry of Human Resource Development (HRD):- against the
foodgrains supplied under Mid-Day Meal (MDM) scheme

( Rs. In Crore)

Year Amount Balance as on
Received 315 March.
2016-17 676.52 220.22
2017-18 552.91 179.05
2018-19 487.88 160.22

In case of Min. of HRD, Revolving Fund of Rs. 400 crore has been provided by the
Ministry for due amount.

The following amount is recoverable from Ministry of External Affairs relating to
wheat issued to World Food Programme (WFP) for supply of fortified biscuits to

Afghanistan under Government of India's donation to Afghanistan:

pariod | QPer8 | sing | Farment | Closhs
2015-16 | 156,71,81,377 33,77,788 109,01,67,354 | 48,03,91,811
2016-17 | 48,03,91,811 28,94,677 33,77,788 47,99,08,700
2017-18 | 47,99,08,700 | 227,75,55,812 | 162,18,43,593 | 113,56,20,919
2018-19 | 113,56,20,919 | 55,66,24,517 | 121,23,36,736 | 47,99,08,700
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of outstanding dues, the Department informed that no time limit was there in case of

Asked about the time limit within which Ministries are required to make payment

Ministry of Rural Development (RD) earlier for issues under Sampoorna Grameen
Rozgar Yojana (SGRY) Schemes. Under decentralized scheme of payment in Mid-Day
Meal (MDM), there is time limit of 20 days for making payment after submission of bills
in the subsequent month (time for submission has been decided 10 days) by the District
Authorities, but it is not being adhered to strictly.

5.5 Regarding the steps taken to liquidate the outstanding dues of FCI over the
years, the Ministry informed that Department of Food & Public Distribution and FCI are
pursuing the matter with the concerned Ministries for liquidating the outstanding dues of

FCI. The Department had convened meetings on 25.07.2018 & 28.12.2018 with
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concerned Ministries/Departments and these Departments were requested repeatedly
to expedite the liquidation of the outstanding dues vide letters dated 17.01.2019,
11.02.2019, 28.03.2019 and 05.07.2019.
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5.6 The Committee are very much concerned to note that a large amount of FCI
dues are still outstanding against the Ministry of Rural Development (RD),
Ministry of Human Resource Development (HRD) and Ministry of External Affairs
on account of foodgrains provided to them by FCI under various welfare schemes
on payment basis.

The Committee are surprised to note that no time limit has been fixed for
making payment by the Ministry of Rural Development for foodgrains supplied
under Sampoorna Grameen Rozgar Yajana (SGRY) Schemes which had been
closed on 31.03.2008. In respect of Mid-Day Meal Scheme (MDM) of the Ministry of
Human Resource Development, there is time limit of 20 days for making payment
after submission of bills in the subsequent month (time for submission of bills is
10 days) by the District Authorities under the Decentralized Scheme of Payment.
However, the prescribed time limit is not adhered to strictly by the Ministry of
Human Resource Development/District Authorities. The Committee find that
despite various steps taken by the Department of Food and Public Distribution
and FClI and convening various meetings with the concerned
Ministries/Departments and making regular correspondence, the arrears have not
been cleared. The Committee view this with grave concern, keeping in view the
fact that the FCI itself has a huge amount of loan liability and has to pay interest
thereon resulting in requirement of more subsidy for it. The amount of dues
realised by FCI from the Ministries of Rural Development, HRD and External
Affairs may be utilized for reducing its own loan liability.

The Committee, therefore, reiterate their recommendation made in their

earlier reports for liquidation of these outstanding dues of FCI at the earliest in a
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time bound manner and apprise the Committee of the further action taken by the

Government in this regard and the outcome thereof.
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(b)
5.7

Storage — covered and open alongwith utilization status

The Committee have been furnished with the following statement showing total

storage capacity available with the FCI, stocks held therein and capacity utilization

during the last three years:-

(Fig. in LMT)
Year COVERED CAP GRAND
OWNED HIRED | TOTAL | OWNED | HIRED TOTAL TOTAL
2016-17 | CAPACITY 128.16 201.75 329.91 26.02 0.14 26.16 356.07
STOCK 72.76 160.31 233.07 0.65 0.15 0.80 233.87
UTILISATION % 57 79 71 2 105 3 66
2017-18 | CAPACITY 128.22 226.42 354.06 26.68 1.43 26.02 379.88
STOCK 84.16 191.28 275.44 1.37 0 1.37 276.18
0,
UTILISATION% 66 84 78 5 0 5 73
2018-19
CAPACITY 128.32 232.33 360.65 26.02 0.45 26.47 387.12
STOCKS 95.07 205.05 300.12 2.22 0.42 2.64 302.76
UTILIZATION% 74 88 83 9 93 10 78.21
AVERAGE UTILIZATION % 72.40
5.8 The utilization of storage capacity available with FCI from January, 2019 to
August, 2019 is given as under:
Month COVERED CAP GRAND
TOTAL
OWNED TOTAL OWNED HIRED TOTAL
. COVERED CAP
Silo TOTAL
HIRED
CAPACITY 128.42 4.75 228.03 361.20 26.02 0.01 26.03 387.23
321(;2;_ STOCKS 91.84 4.01 190.72 286.57 0.85 0.01 0.86 287.43
UTILIZATION(%) 72 84 84 79 3 100 3 74
CAPACITY 128.28 4.75 227.56 360.59 26.02 0.00 26.02 386.61
228(;2;- STOCKS 96.21 3.76 198.85 298.82 0.52 0.00 0.52 299.34
UTILIZATION(%) 75 79 87 83 2 0 2 77
CAPACITY 127.33 4.75 230.55 362.63 26.02 0.00 26.02 388.65
321(;23- STOCKS 98.70 3.56 203.75 306.01 0.24 0.00 0.24 306.25
UTILIZATION(%) 78 75 88 84 1 0 1 79
CAPACITY 127.33 3.50 235.06 365.89 26.02 0.00 26.02 391.91
320(;(1)3_ STOCKS 100.18 3.00 211.66 315.02 1.03 0.00 1.03 316.05
UTILIZATION(%) 79 86 90 86 4 0 4 81
31.05. | CAPACITY 127.33 | 3.50 | 24294 | 373.77 26.02 1.04 27.06 400.83
2019 STOCKS 107.76 3.76 | 222.59 334.11 4.70 1.19 5.89 340.00
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UTILIZATION(%) 85 107 92 89 18 114 22 85
CAPACITY 127.33 4.00 | 248.17 379.50 26.02 1.79 27.81 407.31
320(;(1)2' STOCKS 109.30 3.95 | 252.08 365.33 6.58 2.62 9.20 374.53
UTILIZATION(%) 86 99 102 96 25 146 33 92
CAPACITY 127.46 4.00 | 250.20 381.66 26.02 1.12 27.14 408.80
3216(1);' STOCKS 107.46 3.81 | 246.08 357.35 5.60 1.41 7.01 364.36
UTILIZATION(%) 84 95 98 94 22 126 26 89
CAPACITY 127.46 550 | 249.62 382.58 26.02 0.45 26.47 409.05
321(;(1)2' STOCKS 106.08 5.94 | 240.76 352.78 4.83 0.73 5.56 358.34
UTILIZATION(%) 83 108 97 92 19 162 21 88

The overall utilization of capacity has been between 74-92% and the capacity
utilization of covered capacity, which is a preferred mode of storage, has been between
79-96% during these months. For Covered and Plinth (CAP) storage, the capacity
utilization has been in the range from 1-33% as storage in CAP is being discouraged.

5.9 Apart from owned capacity, FCI hires capacities from Central Warehousing
Corporation (CWC)/State Warehousing Corporations (SWCs)/Private Parties/ State
agencies etc. As far as the lower utilization of owned capacity as compared to the hired
capacity is concerned, the Department stated that this is a rather natural phenomenon
due to the following reasons:

» The storage capacity is hired only when there is absolute necessity for the same
and hence it becomes all the more desirable for it to be fully/more utilized.

» The owned capacity once constructed at a particular place/location cannot be
shifted even if capacity is required at a different location due to changed
procurement pattern or change in off take of foodgrains on account of consumer
preference etc., whereas the hired capacity can be de hired and re hired as per
the requirement making its utilization more flexible than the owned capacity.

» Owned capacities are created at certain remote/hill areas also keeping in view
the regional requirements where private parties do not come forward to offer
hired capacity. Higher utilization of capacity in such places is not possible due to
various factors such as difficult terrain, improper infrastructure, climatic
conditions, limitation of railways/other transportation facilities etc. Examples of
the same are North-Eastern Zone, Himachal Pradesh, Jammu & Kashmir etc.

» Many a times hired capacity is taken on AUB (Actual Utilization Basis) where the
capacity hired is shown equal to stock stored therein making the capacity
utilization 100% thereby increasing the overall capacity utilization of hired
capacity as compared to owned capacity.
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» Some part of the owned capacity remains under repair and maintenance
resulting in overall less utilization as compared to hired capacity because the
hired capacity is taken only when it is fully storage worthy.

» Often it is not cost effective to undertake long distance transportation and double
handling of food grains just to ensure utilization of FCI vacant space at far off
places instead of hiring fresh storage space at the place where it is required
because of proximity to the procurement or consumption centres.

» CAP capacity is used only for storage of wheat and many a times this becomes
the reason for low utilization of CAP capacity as compared to covered capacity
which can be used for all the commodities. However, the underlying fact remains
that the CAP storage capacity constitute a small fraction of total storage capacity
i.e only 26.03 LMT against 387.23 MT of total owned capacity of FCI.

The Ministry further stated that adequate checks and balances are in place in the
form of Internal Audit and Comptroller & Auditor General (CAG) audit so as to ensure
proper utilization of available capacity whether owned or hired and to ensure that no
infructuous expenditure is made on account of rental charges by hiring the godowns
unnecessarily. Review of capacity utilization is also carried out by Regional Offices
(RO)/ Zonal Offices (ZO)/FCI Head Quarters (HQs) to ensure optimum utilization of

storage capacity and to minimize the cost of storage.

5.10 When asked whether sufficient storage is available to stock the buffer and
operational stock of foodgrains, the Ministry replied in the affirmative, stating that the
present storage capacity is sufficient to store the buffer and the operational stock of
foodgrains. As on 31.08.2019, the total storage capacity available with FCI and State
agencies for storage of Central pool stocks was 878.92 LMT, comprising covered
capacity of 734.49 LMT and CAP capacity of 144.43 LMT, which is much more than
the Central Pool Stock (revised) of 676.38 LMT as on 01.09.2019.

5.11 The Secretary, Department of Food and Public Distribution, during course of oral
evidence, stated as under:-

“Our policy now has been not to construct our godowns but only
hire private godowns for storage of the central pool stocks. So, we do not
have any surplus storage space to give it to private sector on rent or
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something and earn revenue. So, model of FCI is also not to earn
revenue but only to meet the requirement and mandate of the
Government. In only North-Eastern States, we have a specific scheme for
storage. It is because the private people do not come forward there to
offer storage infrastructure. So, we have tried that private people come
and construct and then they provide us on a rental. But people do not
come forward there so we have provided this under the scheme and are
constructing godowns there.”
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5.12 The Committee note that adequate checks and balances are in place in the
form of Internal Audit and Comptroller & Auditor General (CAG) audit so as to
ensure proper utilization of available storage capacity whether owned or hired.
Review of capacity utilization is also carried out by Regional Offices/Zonal
Offices/ FCI Headquarters to ensure optimum utilization of storage capacity.
However, capacity utilization of FCI during 2018-19 for Covered (owned storage
capacity) is 74% and for Covered (hired storage capacity) is 88%. Further,
capacity utilization of FCI during 2018-19 for CAP (owned storage capacity) is
only 9% but CAP (hired capacity) is 93%. The Committee fail to understand the
reasons for such a gross under- utilization of owned CAP storage capacity which
is 9% only. The Committee feel that adequate efforts were not made to utilize the
CAP space owned by FCI. The Committee are not convinced with the reasons
cited by the Department for under-utilization of owned capacity, such as, owned
capacity remains under repair and maintenance; it is not cost effective to take
long distance transportation etc. The Committee, therefore, desire that hiring of
godowns Covered as well as CAP are resorted to only when it is absolutely
essential or where owned storage capacity of FCI is not available so as to incur
minimum expenditure on account of hiring storage capacity. FCI should ensure
that their owned capacity is utilized to the maximum before hiring any storage
capacity in order to save the scarce funds being spent on hiring the storage

space to the extent possible.
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The Committee would also like to be apprised of the detailed process of
making contracts/tenders for hiring the storage space so as to enable the

Committee to analyze the position and comment further in this regard.
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(c) Construction of Storage Godowns

5.13 When asked about storage capacity constructed by FCI during the last three
years i.e. 2016-17, 2017-18 and 2018-19 and physical and financial targets and actual
achievement for construction of godowns in the wake of implementation of NFSA 2013,
the Ministry informed that the FCI’'s owned storage capacity is constructed under
Central Sector Scheme. Moreover, FCIl is augmenting capacity through private
investors, CWC and SWCs in PPP mode under Private Entrepreneur's Guarantee
(PEG) scheme.

The year-wise details of capacity added vis-a-vis targets under PEG scheme are as
below:-

Year Target (in LMT) Capacity added
under PEG
scheme(in LMT)

2016-17 Nil 3.90

2017-18 Nil 4.06

2018-19 Nil 1.40

Total Nil 9.36

The capacity of silos constructed by FCI/State Governments during the last three
years i.e. 2016-17, 2017-18 and 2018-19 is as under:

Year Target Capacity completed
completion (in (in LMT)
LMT)

2016-17 5.00 6.00
2017-18 15.00 0.25
2018-19 30.00 0.50
2019-20 50.00 0.50

(up to

31.08.2019)
Total 100 7.25

5.14 In case of construction of silos with railway sidings, the primary bottleneck in
implementation of the projects remains the requirement of land. Hence, to mitigate this
problem thorough review has been done with railway authorities as well as with State
Governments to explore the possibility of identifying Railway land or State Government

land for construction of silos. However, Railways has conveyed its inability to provide
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land. Further, barring one or two locations in Punjab and Haryana, land for silos could

not be made available by State Governments.

5.15 In order to solve this issue, FCI has contracted M/s RITES to study whether a
hub and spoke model of silos with containerized movement would be more effective.
The model envisages road side ‘Spoke’ silo feeding a Container Rail Terminal (CRT)
‘Hub silo’ in both procuring and consuming regions. FCI plans to modify the existing

configuration of silo projects including bulk handling & transportation.

5.16 It has been envisaged to construct only stand-alone silos of appropriate capacity
both in procuring & consuming areas with capacities smaller than/upto 50,000 MT
scattered over a large number of catchment areas in the procuring locations and near to
end consumers in the consuming area. A cluster of stand-alone silos in procuring
regions within a radius of say 50 km may be linked to CRT/existing FCI silo/Private
Freight Terminal (PFT) to be developed. Similar facilities in consuming region may be
linked to a number of stand-alone consuming silos within a radius of say 100 km.
Hence, the silos will need smaller land parcel and less capital investment on curtailed

land parcel.

In addition, FCI is creating new godowns using Plan/Central funds with focus on
North Eastern States. The physical and financial performance during the last three

years under Central Sector (Erstwhile Plan) Scheme is given below:
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Physical (MT) Financial (in Rs. Cr.)
Year Targets Achievement Targets Achievement
(expenditure made by
FCI)

2016-17

North East 47,200 3980 50.00 54.37

Other than 15,000 0 6.50 2.08

North East

Total 62200 3980 56.50 56.45

2017-18

North East 32,530 7,930 47.00 42.62

Other than 15000 0 10.49 5.87

North East

Total 47530 7,930 57.49 48.49

2018-19

North East 22,100 17,100 42.50 52.44

Other than 18,340 18,340 2.50 9.46

North East

Total 40,440 35,440 45.00 61.90

5.17 The Ministry further informed the State-wise details of capacity under
construction in PEG scheme (as on 31.08.2019) as reproduced under:-

Sl. No. State Capacity under
construction
(in MT)

1 Andhra Pradesh 25,000
2 Haryana 47,230
3 Himachal Pradesh 70,030
4 Jammu & Kashmir 86,660
5 Jharkhand 80,000
6 Madhya Pradesh 76,500
7 Odisha 5,000
8 Tamil Nadu 10,000
9 Telangana 50,000
10 Uttar Pradesh 35,000
11 West Bengal 90,000

Total 5,75,420
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The details of the silos under construction in different States of the country are as

under:
(Fig. in LMT)
Agency State Completed Under Total
Implementation
Assam 0 0.5 0.5*
Bihar 0 6 6
Delhi 0 0.5 0.5
Gujarat 0 2.5 2.5
FCI Haryana 0 3 3
Maharashtra 0 0.5 0.5
Punjab 1.25 3 4.25
Uttar Pradesh 0 4.5 4.5
West Bengal 0 0.5 0.5
Total 1.25 21.00 22.25
Madhya
(SE-?\t/f. Pradfesh 4.5 0 4.5
Punjab 1.5 0 1.5
Total 6.00 0 6.00
Grand Total 7.25 21.00 28.25

* FCI has awarded silo capacity of 50,000 MT under Viability Gap Funding (VGF)
mode at Changsari in Assam. The project is under implementation and is likely to be
completed by 01.05.2021 (without railway siding). No other silo capacity is being
constructed in North Eastern States, erstwhile State of Jammu & Kashmir, Andaman &
Nicobar and Lakshadweep Islands.

5.18 The details of construction of godowns under Central Sector Scheme which are
in progress in the country are given below:-

S. No. | State Location Capacity (in
MT)
1. Assam Jonai (Dhemaji) 20000
2. Arunachal Aalo 1670
Pradesh Roing 1120
3. Manipur Churachandpur 2500
Tamenglong 5000
4. Meghalaya Baghmara 2500
Tura* 2500
5. Himachal Mandi 3340
Pradesh Palampur 2240
Recongpeo 640
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The details of construction of godowns which are in progress in the country are
given below:-

Progress of construction of storage godowns under Central Sector Scheme from
01.04.2017 to 31.08.2019 by FCI

(A)
North Eastern region:-
Sl. State Location Capacity (MT)
No.
a. Capacity completed
1 Nagaland Kohima 4590
2 Arunachal Pradesh | Bomdila 3340
3 Manipur Imphal East 10,000
Bishnupur 4,600
(approved 5000
MT)
Thoubal 2500
Total | 25,030
b. Work awarded (Work in Progress)
4 Assam Jonai/Dhemaji 20000
5 Arunachal Pradesh | Aalo 1670
Roing 1120
6 Manipur Churachandpur | 2500
Tamenglong 5000
7 Meghalaya Baghmara 2500
Total | 32,790
c. Work being taken up (Land received)
8 Mizoram Sairang 10000
9 Assam Kokrajhar 15000 (approved 2500 MT)
Total | 25000
d. Land identified
10 Assam Silchar 20000
11 Tripura Sekerkote 20000
12 Sikkim Dentum 5000 (approved 3500 MT)
Total | 45,000

e. Land yet to be identified
13 | Meghalaya | Umroi 5000
Grand Total (a+b+c+d+e) | 1,32,820#
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# In addition to above, residual/ Misc. Work is in progress at 2 locations namely, Tura
(Meghalaya) and Seppa (Arunachal Pradesh) approved under 12" FYP.

(B) . Areas other than North East

Sl. | State Location Capacity (MT)
No
a. Capacity completed
1 Kerala Angadipuram 5000
(existing land)
West  Hill (existing | 10000
land)
2 Himachal Pradesh Kangra 3340
Total | 18,340
b. Work awarded (Work in Progress)
3 Himachal Pradesh Palampur 2240
Mandi 3340
Recongpeo 640
Total | 6,220
c. Land identified
4 Jharkhand Poreyahaat 10,000
Itkhori 10,000
Dumka Ph- lI 15000 (approved 20,000)
5 Himachal Pradesh Shoghi 1660
Total | 36660
d. Land yet to be Identified
6 Jharkhand Mehrma 10000
Dumka Ph- | 15000
Total | 25000

e. Shortfall due to constraint of size
| Jharkhand | Dumka Ph-II 5,000
Grand Total (at+b+c+d+e) | 91,220

As regards construction of godowns in the erstwhile State of Jammu & Kashmir,
North Eastern States and Lakshadweep under the Central Sector Scheme (2017-20)
there is no proposal by FCI to augment /construct godowns in the erstwhile State of
Jammu & Kashmir and Andaman & Nicobar and Lakshadweep Islands. However, the
godowns are being constructed in North East Region including Sikkim under Central
Sector Scheme (2017-20).

As regards problems being faced by FCI in construction of godown in NE Region,
they are mainly due to difficult terrains, frequent bandhs and issues with regard to land
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acquisition, law and order situation and inclement weather which affected construction
work in North Eastern States.

5.19 The various projects of construction of godowns are monitored by Food
Corporation of India (FCI) at various levels from Chairman and Managing Director
(C&MD), Executive Directors (ED), ED (Zones) and General Managers (GM)
/GM(Regions) by arranging regular meetings in Headquarters as well as in North
Eastern States with the Chief Secretaries or other Senior officers of the State Govt. FCI
also pursues with Central/State Governments executing agencies by writing DO letters
at the level of C&MD and EDs. In addition, the Department of Food and Public
Distribution also monitors the progress and expedites the State Governments for
unresolved issues like land acquisition. Meetings are also held at the level of Additional
Secretary (Storage) and Secretary, Food & Public Distribution (F&PD) to review the

progress of implementation of this scheme.

5.20 When asked whether there is any problem of storage in new procurement
areas/DCP States, the Ministry stated that the present storage capacity is sufficient to
store the buffer and the operational stock of foodgrains. Further, if required, General

Manager (GM-Region), FCI has full powers to hire/de-hire additional capacity.

5.21 In reply to a query whether there is any proposal for creation of storage capacity
with public/private partnership, the Department informed that godowns of capacity
142.75 lakh MT have been added through Public Private Partnership (PPP) mode under
Private Entrepreneurs Guarantee (PEG) Scheme (as on 31.08.2019). In addition to
conventional godowns, the Department has also approved an action plan for
construction of steel silos in the country for a capacity of 100 LMT in Public Private
Partnership (PPP) mode by 2020, for modernizing storage infrastructure and improving
shelf life of stored foodgrains. Under this road map as on 31.08.2019, a capacity of 7.25

LMT silos has already been completed.
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5.22 The Committee note that FClI’'s owned storage capacity is constructed
under Central Sector Scheme and the FCI is also augmenting capacity through
private investors, CWC and SWCs in Public Private Partnership (PPP) mode
under Private Entrepreneurs Guarantee (PEG) Scheme. However, the Food
Corporation of India (FCI) could not achieve physical and financial targets set for
construction of godowns during 2018-19 in respect of the North-Eastern (NE)
States. The Committee also note that physical target set for construction of
godowns during 2018-19 in North-Eastern States was 22,100 MT and actual
achievement was 17,100 MT. The Department has informed that the problems
being faced by FCI in construction of godowns in NE Region are mainly due to
difficult terrains, frequent bandhs and issues with regard to land acquisition, law
and order situation and inclement weather which adversely affected construction
work in the North Eastern States. Inadequacy of storage space in any State
poses a serious threat to smooth functioning of Public Distribution System. The
Committee, therefore, desire that the Department of Food and Public Distribution
should take up the matter urgently at highest level and pursue with the State
Governments for acquisition of lands and take over the lands already acquired in
these States. The Committee further desire the Department to include the North-
Eastern States in its perspective plan drawn for the coming years and make
sincere efforts for achieving physical and financial targets for construction of

godowns.
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5.23 The Committee note that the target for construction of steel silos by
FCl/State Governments during 2019-20 is 50 LMT but capacity completed upto
31.08.2019 was only 0.50 LMT. The Committee further note that in case of
construction of silos with railway siding, the primary bottleneck in
implementation of the projects remains the requirement of land. In order to solve
the issue, FCI has contracted M/s RITES to study whether a hub-and-spoke model
of silos with containerized movement would be more effective. In this connection,
the Ministry has envisaged to construct only stand-alone silos of appropriate
capacity both in procuring & consuming areas with capacities smaller than/upto
50,000 MT scattered over a large number of catchment areas in the procuring
locations and near to end consumers in the consuming areas. A cluster of stand-
alone silos in procuring regions within a radius of say 50 Km may be linked to
Container Rail Terminal (CRT)/existing FCI silo/Private Freight Terminal (PFT).
Similar facilities in consuming region may be linked to a nhumber of stand-alone
consuming silos within a radius of say 100 km. Hence, the silos will need smaller
land parcel and less capital investment on curtailed land parcel. The Department
has also approved an action plan for construction of steel silos in the country for
a capacity of 100 LMT in Public Private Partnership (PPP) mode by 2020, for
modernizing storage infrastructure and improving shelf life of stored foodgrains.
The Committee understand that the use of storage silo has several advantages
as they need less area to store the same amount of foodgrains as compared to
the conventional warehouse. Moreover, the foodgrains are stored in optimal
conditions in silos besides being cost effective. The Committee, therefore,

recommend that the Ministry should make sincere efforts to speedily achieve the
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set targets for construction of silos by closely monitoring the progress of various

projects at the highest level of the Government.
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(d)

Storage and Transit Losses

5.24 The Department has furnished the following details of actual storage, transit and
pilferage losses in terms of quantity and value for the last three years suffered by FCI:-

(Qty. in MT, Value in lakh Rs)

Years 2016-17 201718 2018-19(Provisional)
Commodity
Qty. Value Qty. Value Qty. Value
Transit loss 58464.944 | 10643.25 | 35037.696 | 6721.42 | 29175.723 | 5,769.09
Storage Loss | -81930.574 | -14918.74|-88515.797 |-16980.87 | -81328.013 |-16,081.48
Wheat Theft/pilferage 118.418 21.56 10.750 2.06 125.506 24.82
Transit loss 74029.498 | 20770.84 | 77531.721 |21924.50 | 74304.404 | 21,480.14
Storage Loss | 172147.238| 48081.36 |176780.872 |49959.42 | 181486.895 | 52,423.16
Rice Theft/pilferage 109.704 31.25 94.672 27.12 438.718 122.49
Transit loss -125.200 -24.18 -32.768 -6.27 4.780 0.88
Storage Loss -150.817 -29.16 -84.725 -16.09 18.341 3.03
Paddy Theft/pilferage 0.000 0.00 0.000 0.00 0.000 0.00

*(-) denotes gain

5.25 When asked about the measures that have been taken/are being taken to
obviate such losses, the Department informed as under:-

Steps taken to control storage losses:

>

The position of storage losses is being reviewed in every MPR meeting
and monitored regularly at HQ level and EDs (Zone)/GMs(R) are
instructed to intensify inspections of depots showing higher storage
losses.

Covered storage capacity has been added so that foodgrains can be
stored in scientific covered storage and CAP storage can be totally
avoided.

Periodical prophylactic and curative treatment of stocks is undertaken to
keep the stocks Pest-Free.

Security staff of FCI, Home Guards and other external agencies are being
deployed at depots to ensure safety and security of the stock.

Security inspections and Surprise checks of depots are undertaken at
various levels.
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» Initiative has been taken to install CCTV cameras in all owned depots for
surveillance and better supervision.

» Physical measures like installation of barbed wire fencing of the boundary
walls, provision of street lights for illumination of godowns and proper
locking of the sheds are taken to secure the godowns.

» Strict Disciplinary action is taken against the FCI staff responsible for
unjustified losses if any reported from FCI depots.

» Unjustified losses noticed are recovered from the agencies like
CWC/SWC and State Agencies.

Steps taken to control Transit Losses:
» The concerned EDs (Zone)/ GMs (Region) are being continuously

pursued to closely monitor the trend and take effective steps to bring down
the losses. Region-wise trend of TL is being reviewed in every MPR
meeting and monitored regularly.

» Spreading of Polythene Sheet on the floor of railway wagons to retrieve
the spilled-over grains, has been introduced.

» ‘SOP’ regarding Joint Verification of High TL cases has been laid down
vide circulars dated 23.12.2015 and 16.02.2017.

» Depots incurring high level losses in a month are inspected at the level of
EDs (Zone), GMs (Region) and other senior officers.

» Special Squad checking at selected rail heads and destination/ dispatch
centres is being undertaken by the field offices.

» Proper weighment and accounting of the stocks at the time of receipt and
issue is ensured.

» Disciplinary action is initiated against delinquents wherever
abnormal/unjustified transit losses are reported.

» Deployment of Independent Consignment Certification Squad (ICCS) at
the time of loading and unloading of rakes is being ensured.

Subsequently, in a written reply the Department has stated that the losses due to
theft/pilferage has occurred mostly in godowns of PEG and State Governments. Since
complete amount of loss has been recovered from the Bills of PEG/state government
and/or the concerned individual, there is no actual loss to the FCI/GOI.

5.26 The State-wise & year-wise details of damaged foodgrains accrued in FCI
godowns for last three years viz., 2016-17, 2017-18 and 2018-19 are as under:-
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Details on the quantity and value of damaged foodgrains accrued in FCI during 2016-17

Total accrued Total accrued
. Value of . Cost of damaged
. quantity of quantity of c Total value of damaged
SI. No. Zone/Region damaged . rice (in Rs.) NP
damaged wheat wheat (in Rs.) damaged rice foodgrains (in Rs.)
(in MTs) ) (in MTs)

East Zone - -

1 Bihar 0 0 0 0 0

2 Jharkhand 0 0 0 0 0

3 Orissa 0.744 6807.60 0.617 7785.09 14592.69

4 West Bengal 0 0 0 0 0
Zone Total 0.744 6807.60 0.617 7785.09 14592.69
NE ZONE _ )

1 Assam 7.547 69055.05 197.614 2493424.29 2562479.34

2 Arunachal Pradesh 0 0 0 0 0

3 NEF(Megh./Mizo/ Tripura) 0.276 2525.4 104.614 1319982.84 1322508.24

4 Nagaland 0 0 37852.95 37852.95

5 Manipur 0 0 0 0 0
Zone Total 7.823 71580.45 305.228 3851260.08 3922840.53
North Zone

1 Delhi 0.213 1948.95 11.711 147765.30 149714.25

2 Haryana 0 0 0 0 0

3 Himachal Pradesh 0 0 0 0 0

4 Jammu & Kashmir 0 0 0 0 0

5 Punjab 8.488 77665.2 0 0 77665.2

6 Rajasthan 124.939 1143191.85 0 0 1143191.85

7 Uttar Pradesh 14.588 133480.2 33.189 418767.19 552247.39

8 Uttrakhand 0 0 0 0 0
Zone Total 148.228 1356286.2 44.9 566532.49 1922818.69
South Zone _ .
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Total a?crued Value of Total a?crued Cost of damaged
SI. No. Zone/Region quantity of damaged quantity qf rice (in Rs.) Total valuf: of flamaged
damz.lged wheat wheat (in Rs.) dalflaged rice foodgrains (in Rs.)
(in MTs) (in MTs)

1 Andhra Pradesh 5.715 52292.25 0 0 52292.25

2 Kerala 12.414 113588.1 75.728 955509.40 1069097.50

3 Karnataka 0.994 9095.1 11.837 149355.12 158450.22

4 Tamil Nadu 8.153 74599.95 58.198 734321.99 808921.94
Zone Total 27.276 249575.4 145.763 1839186.51 2088761.91
West Zone . . 0

1 Gujarat 118.549 1084723.35 0.694 8756.65 1093480.00

2 Maharashtra 5305.149 48542113.35 2658.218 33540464.35 82082577.7

3 Madhya Pradesh 0 0 0 0 0

4 Chhattisgarh 12.383 113304.45 0 0 113304.45
Zone Total 5436.081 49740141.15 | 2658.912 33549221 83289362.15
Country Total 5620.152 51424390.8 3155.420 39813985.17 91238375.97

* Calculated on tender rate for Feed-1 @ 60% of MSP 1.e. Rs. 9150/MT

#Calculated on tender rate for Feed-1 @ 60% of MSP i.e. Rs.12617.65 /MT
(MSP of the crop year in which stocks were detected as damaged has been adopted as a base).
The value is estimated based on the assumption that stocks have been liquidated under Feed-I category.
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Details on the quantity and value of damaged foodgrains accrued in FCI during 2017-18

Total accrued Total accrued
. Value of . Cost of damaged
. quantity of quantity of c Total value of damaged
SI. No. Zone/Region damaged . rice (in Rs.) NP
damaged wheat wheat (in Rs.) damaged rice foodgrains (in Rs.)
(in MTs) : (in MTs)
East Zone - -
1 | Bihar 486.409 4742487.75 1130.192 14858860.26 19601348.01
2 | Jharkhand 0 0 44.584 586154.76 586154.76
3 | Orissa 0.315 3071.25 0 0.00 3071.25
4 | West Bengal 0 0 0 0 0
Zone Total 486.724 4745559 1174.776 15445015.02 20190574.02
NE ZONE _ }
1 | Assam 12.256 119496 315.454 4147336.83 4266832.83
2 | Arunachal Pradesh 0 0 0 0 0
3 | NEF(Megh./Mizo/ Tripura) 0 0 91.803 1206952.40 1206952.40
4 | Nagaland 0 0 0 0 0
5 | Manipur 0 0 0 0 0
Zone Total 12.256 119496 407.257 5354289.23 5473785.23
North Zone _
1 | Delhi 13.982 136324.5 0 0 136324.5
2 | Haryana 0 0 0 0 0
3 | Himachal Pradesh 0 0 0 0 0
4 | Jammu & Kashmir 0 0 0 0 0
5 | Punjab 37.619 366785.25 173.435 2280184.632 2646969.882
6 | Rajasthan 1.255 12236.25 0.049 644.2128 12880.4628
7 | Uttar Pradesh 230.160 2244060 12.690 166837.97 2410897.97
8 | Uttrakhand 0 0 0 0 0
Zone Total 283.016 2759406 186.174 2447666.8148 5207072.8148
South Zone _ .
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1 | Andhra Pradesh 0 0 0 0 0

2 | Kerala 0 0 1.501 19733.95 19733.95

3 | Karnataka 27.843 271469.25 47.2 620547.84 892017.09
4 | Tamil Nadu 0 0 15.812 207883.53 207883.53
Zone Total 27.843 271469.25 64.513 848165.32 1119634.57
West Zone

1 | Gujarat 5.489 53517.75 0.819 10767.56 64285.31

2 | Maharashtra 4.442 43309.5 10.177 133799.0544 177108.5544
3 | Madhya Pradesh 0 0 0 0 0

4 | Chhattisgarh 0 0 0 0 0
Zone Total 9.931 96827.25 10.996 144566.6144 241393.8644
Country Total 819.770 7992757.5 1843.716 24239702.9992 32232460.4992

* Calculated on tender rate for Feed-1 @ 60% of MSP i.e. Rs.9150/MT

#Calculated on tender rate for Feed-1 @ 60% of MSP i.e. Rs.12617.65 /MT
(MSP of the crop year in which stocks were detected as damaged has been adopted as a base).
The value is estimated based on the assumption that stocks have been liquidated under Feed-I category.
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Details on the quantity and value of damaged foodgrains accrued in FCI during 2018-19
Total a?crued Total accrued
SL . quantity of . quantity of Cos.t of flamaged Total value of damaged
No. Zone/Region dz:vnlllz;g:d Value of damaged wheat (in Rs.) damaged rice rice (in Rs.) foodgrains (in Rs.)
(in MTs) (in MTs)

East Zone -

1 Bihar 1267.687 13196621.67 2299.967 31861442.85 45058064.52

2 Jharkhand 0 0.00 31.244 432823.13 432823.13

3 Orissa 1.57 16343.70 0 0 16343.70

4 West Bengal 4.51 46949.10 7.78 107776.34 154725.44
Zone Total 1273.767 13259914.47 2338.991 32402042.32 45661956.79
NE ZONE .

1 Assam 0 0 867.733 12020705.25 12020705.25

2 | o : : o o :

3 ?Ef%gfh'/ Mizo 0 0 57.982 803224.646 803224.65

4 Nagaland 0 0 0 0

5 Manipur 0 0 0 0
Zone Total 0 0.00 925.715 12823929.90 12823929.90
North Zone

1 Delhi 1.874 19508.34 0.174 2410.42 21918.76

2 Haryana 0 0 0 0 0

3 Himachal Pradesh 0 0 0 0 0

4 E:S‘E‘I;llf‘ 0 0 0 0 0

5 Punjab 19.936 207533.76 298.315 4132557.70 4340091.46

6 Rajasthan 0.158 1644.78 0 0 1644.78

7 Uttar Pradesh 17.486 182029.26 98.298 1361722.19 1543751.45

8 Uttrakhand 0 0 0 0 0
Zone Total 39.454 410716.14 396.787 5496690.31 5907406.45
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South Zone

1 Andhra Pradesh 0 0 0 0 0

2 Kerala 64.024 666489.84 48.736 675139.81 1341629.65

3 Karnataka 0 0 53.224 737312.072 737312.07

4 Tamil Nadu 0 0 6.472 89656.616 89656.62
Zone Total 64.024 666489.84 108.432 1502108.50 2168598.34
West Zone

1 Gujarat 19.199 199861.59 0 0 199861.59

2 Maharashtra 16.151 168131.91 18.815 260644.20 428776.105

3 Madhya Pradesh 0 0 4.97 68849.41 68849.41

4 Chhattisgarh 7.057 73463.37 0 0 73463.37
Zone Total 42.407 441456.87 23.785 329493.61 770950.48
Country Total 1419.652 14778577.32 3793.710 52554264.63 67332841.95

* Calculated on tender rate for Feed-1 @ 60% of MSP i.e. Rs.9150/MT
#Calculated on tender rate for Feed-1 @ 60% of MSP i.e. Rs.12617.65 /MT

(MSP of the crop year in which stocks were detected as damaged has been adopted as a base).

The value is estimated based on the assumption that stocks have been liquidated under Feed-I category.
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5.27 When enquired about the action plan of the Government to avoid such losses in
future, the Ministry stated the following action plan to keep the damages to the bare

minimum:

>
>

Stocks are issued on First In First Out (FIFO) Principle

Instructions have been issued not to store any stock in un-scientific (katcha)
plinths.

Efforts are also being made to minimize storage of foodgrains in Cover &
Plinth (CAP) storage especially in consuming States.

A drive has been launched to carry out effective prophylactic and curative
treatment of stocks and regular inspections are being carried out to minimize
damage to stocks.

Damage Monitoring Cells have been set up at District, Regional and Zonal
levels to regularly monitor quality of stocks and reduce damages.

5.28 Regarding the steps being taken for safe storage and preservation of foodgrains
in FCI godowns, the Ministry informed that the following precautionary and remedial
steps are mandated to be followed by FCI for safe storage and preservation of
foodgrains:

>
>

All godowns are constructed as per specifications.

Foodgrains are stored by adopting proper scientific code of storage
practices.

Adequate dunnage materials such as wooden Polly crates, bamboo mats,
polythene sheets are used to check migration of moisture from the floor.
Fumigation covers, nylon ropes, nets and insecticides for control of stored
grain insect pests are provided in all the godowns.

Prophylactic (spraying of insecticides) and curative treatments (fumigation)
are carried out regularly and timely in godowns for the control of stored grain
insect pests.

Effective rat control measures, both in covered godowns as well as in CAP
storage are used.

Foodgrains in ‘Cover and Plinth’ (CAP) storage are stored on elevated
plinths and wooden crates are used as dunnage material. Stacks are to be
properly covered with specifically fabricated low-density black polythene
water -proof covers and tied with nylon ropes/nets.

Regular periodic inspections of the stocks/godowns are undertaken by
qualified and trained staff including senior officers.

The principle of “First in First Out” (FIFO) is followed to the extent possible
so as to avoid longer storage of foodgrains in godowns.

Only covered rail wagons are used for movement of foodgrains so as to

avoid damage during transit.
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According to the Ministry, by taking above precautionary steps, the percentage of
damaged foodgrains in the country has reduced from 0.04% in 2014-15 to 0.01% in
2018-19.

85



5.29 The Committee note that the Government has taken several steps to
control storage, transit and pilferage losses such as periodical prophylactic and
curative treatment, deployment of security staff, security inspections and
surprise checks, installation of CCTV cameras etc. However, despite various
initiatives/measures taken, the storage, transit and pilferage losses in respect of
wheat and rice are still very high. Transit losses in respect of wheat have reduced
to some extent i.e. Rs. 6721.42 lakhs (2017-18) to Rs. 5769.09 lakhs (2018-19).
Transit loss in respect of rice during 2017-18 was Rs. 21924.50 lakhs which has
been reduced to Rs. 21480.14 lakhs in 2018-19. So far as pilferage loss in respect
of wheat and rice is concerned, it has gone up in 2018-19 (i.e. Rs. 24.82 lakhs and
Rs. 122.49 lakhs respectively) as compared to 2017-18 (i.e. Rs. 2.06 lakhs and Rs.
27.12 lakhs respectively). The Committee also note that FCI has recovered these
pilferage losses. In this context, the Committee desire to be informed of the
names of individuals/godowns from whom/which the loss has been recovered.
The Committee also desire the Government to ensure more stringent
enforcement of the laid down preventive measures during the next financial year

to wipe out such losses.
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CHAPTER VI
MANAGEMENT OF SUGAR

Sugar Industry is an important agro-based industry that impacts livelihood of
about 5 crore sugarcane farmers and their dependents and around 5 lakh workers
directly employed in sugar mills. Employment is also generated in various ancillary
activities relating to transport, trade, servicing of machinery and supply of agriculture
inputs. India is the second largest producer of sugar in the world after Brazil and is also
the largest consumer. Today, annual output of Indian sugar industry is worth

approximately Rs. 80,000 crores.

(a) Production of Sugar

6.2 In the past, sugar production in India has been cyclic in nature. Every 3-4 years
of high sugar production are followed by 2-3 years of low sugar production. From sugar
season 2010-11 onwards, the production of sugar has exceeded domestic requirements
in the country till the sugar season 2015-16. During sugar season 2016-17, the
production was lower than the demand due to drought in major sugar producing States
of Maharashtra and Karnataka. However, since 2017-18, sugar season, the production
has been higher than the domestic demand. The Department has stated that because
of improved variety of sugarcane, the production of sugarcane/sugar production would
likely to be remain surplus in coming seasons. As such, the cyclicity in sugar production
has reduced.

Details of production, consumption, demand, availability and carry—over stock,

buffer stock, import—export of sugar in the country during the last three years are given

below:- (Figures in Lakh MT)
Particulars Sugar season | Sugar season | Sugar season
2016-17 2017-18 2018-19(P)
Carry-over stocks 77.10 39.62 106.59
Production of sugar [202.27 323.87 331.30
Imports 5.00 2.50 -
Availability 284.37 365.99 437.89




Consumption / [244.25 253.21 260.00
demand

Exports 0.50 6.19 36.00
(as on 30.09.2019)

(P) — Provisional.

6.3 The Acreage under sugarcane cultivation during last three years was as under:-

Sugar Area under sugarcane Increase/ Decrease
Season |Cultivation (Lakhs Hectare) [over preceeding
Sugar Season
(Lakhs Hectare)

2016-17 4517 (-) 4.36
2017-18 47.75 (+)2.58
2018-19 51.63 (+) 3.88

In order to encourage and incentivize farmers to produce cane, the Government
announces Fair and Remunerative Prices (FRP) of sugarcane well before
the commencement of every sugar season. The Central Government is also providing
loans to sugar mills at concessional rate of interest from Sugar Development Fund

(SDF) for sugar cane development in their command areas.

6.4 Asked about the present rate of Statutory Minimum Price for sugarcane, the
Ministry stated that the Central Government fixes Fair and Remunerative Price (FRP)
earlier called Statutory Minimum Price (SMP) of sugarcane having regard to the factors
mentioned in Clause 3(1) of the Sugarcane (Control) Order, 1966 viz., cost of
production of sugarcane; return to the growers from alternative crops and the general
trend of prices of agricultural commodities; availability of sugar to consumers at a fair
price; price at which sugar produced from sugarcane is sold by sugar producers;

recovery of sugar from sugarcane; realization made from sale of by-products viz.
molasses, bagasse and press-mud or their imputed values; and reasonable margins
for the growers of sugarcane on account of risk and profits. The FRP so fixed is based
on the recommendations of the Commission for Agricultural Costs and Prices (CACP)

and after consultations with State Governments and other stakeholders. FRP of
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sugarcane, linked to recovery rate, is uniform throughout the country and not fixed
State-wise. Accordingly, FRP for 2018-19 sugar season has been fixed at Rs. 275/- per
gtl. linked to a basic recovery of 10.00% subject to a premium of Rs. 2.75 per qtl. for
every 0.1 percentage point increase above 10% and proportionately decreases by Rs.
2.75 per qtl. for every 0.1% decrease in recovery falling below 10% but above 9.5%.

The FRP of sugarcane payable by sugar factories for each sugar season from 2016-17
and onwards is as follows:-

Sugar FRP Basic Recovery Level
Season (Rs. per quintal)
2016-17 230.00 9.5%
2017-18 255.00 9.5%
2018-19 275.00 10.00%
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6.5 The Committee are happy to note that the country has been producing
sugar more than the domestic requirement from the year 2010-11 onwards
(except during sugar season 2016-17), which has also encouraged export of
sugar. The Committee hope that the Department should continue to make sincere
efforts in encouraging sugarcane farmers to take all steps to increase sugarcane
production by declaring timely and adequate Fair and Remunerative Price of
Sugarcane to attract farmers for cultivation of sugarcane crop thereby ensuring
adequate production of sugar by the sugar mills and to boost possible export.
This will also ensure that sugarcane remains equally competitive with other
food/cash crops. The Committee expect the Department to continue taking

effective/vigorous steps in this regard.
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(b)

6.6

Sugar Development Fund (SDF)

The Government provides financial assistance to the sugar factories for
various schemes under the SDF. The details of major schemes with budgetary
allocation and expenditure made during the past three financial years are as under:

(in Rs. crore)
Sl. Scheme 2016-2017 2017-2018 2018-19
No. BE RE AE BE RE AE BE RE AE
1 Modernisation/ |150.00 [160.15 [160.15 [150.00 [113.00 |113.00 {100.00 [72.00 [50.13
Expansion
2 Cane 75.00 11.30 [0.00 25.00 [12.00 [12.00 |25.00 (3.00 2.95
Development
3 Cogeneration 200.00 [230.00 |230.00 [200.00 |263.00 [263.00 [{200.00 |150.00 (150.00
power project
4 Anhydrous alcohol|125.00 [90.50 [83.09 (100.00 |87.00 [87.00 [60.00 [60.00 (81.87
or Ethanol from
Alcohol
Total 550.00 (491.95 [473.24 }475.00 |475.00 (475.00 [385.00 [285.00 |284.95

Besides the above, major schemes disbursal is also made from the SDF for various

schemes. A statement showing details of the BE, RE and AE for the last three financial
years for various schemes under SDF is as under:-.

(in Rs. crore)
Sl. Scheme 2016-2017 2017-2018 2018-19
No.
BE RE Actual BE RE Actual BE RE Actual
2016- 2016- | Expenditure | 2017- 2017- | Expenditure | 2018- 2018- | Expenditure
17 17 upto 18 18 upto 19 19 upto
31.03.2017 31.03.2018 31.03.2019
1 Admn. Of SDF
Salaries 0.60 0.45 0.40 - - - -
Other Charges 20.00 40.00 39.26 26.00 23.00 23.00 26.00 25.00 25.00
2 Subsidy for 0.00 5.00 3.18 - - - - - -
maintenance of
Buffer Stock of
Sugar
3 Grants-in-aid  for 1.00 0.27 0.27 - - - - - -
development of
Sugar Industry
4 Incentive on 30.00 41.40 41.40 - - - - - -
Marketing and
Promotion Services
of Raw  Sugar
Production
5 Scheme for | 800.00 | 642.24 616.52 | 470.00 | 385.00 376.18 | 200.00 | 160.00 133.74
Extending Financial
Assistance to Sugar
Undertaking, 2014
(SEFASU, 2014)
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6 Interest subvention | 202.50 | 198.64 224.36 0.00 11.42 11.41 - - -
on scheme for
extending Soft
Loan to sugar mills,
2015[ Rs.4047 cr.
Disbursed]

7 Production subsidy | 950.01 | 600.00 521.71 0.00 23.10 22.72 - - -
to sugar mills to
offset cost of cane
and facilitate timely
payment of cane
price dues to
farmers

Total (Revenue (2004.11 {1528.00 1447.10 | 496.00 | 442.52 433.31 | 226.00 | 185.00 158.74
Section)

Capital Section- SDF
Loans

1 Loan and Advances | 150.00 | 160.15 160.15 | 150.00 | 113.00 113.00 | 100.00 72.00 50.13
to Public
Sector/Undertakings
Rehabilitation/

Modernisation of

Sugar Mills

2 | Sugar Mills for | 75.00 11.30 0.00 25.00 12.00 12.00 25.00 3.00 2.95
Cane Development

3 | Sugar Factories for | 200.00 | 230.00 230.00 | 200.00 | 263.00 263.00 | 200.00 | 150.00 150.00
bagasse based

cogeneration
power project

4 Sugar Factories for | 125.00 90.50 83.09 | 100.00 87.00 87.00 60.00 60.00 81.87
production for
Anhydrous alcohol
or Ethanol from

Alcohol
Total (Capital 550.00 | 491.95 473.24 | 475.00 | 475.00 475.00 | 385.00 | 285.00 284.95
Section)
Grand Total 2554.11 |2019.95 1920.34 | 971.00 | 917.52 908.31 | 611.00 | 470.00 443.69

6.7 Under the Sugar Development Fund Act 1982 and Rules 1983, the Fund has to
be utilized by the Government of India for the following.

(i) for making loans for facilitating the rehabilitation and modernization of any
sugar factory or any unit thereof;

(i) for making loans to any sugar factory for undertaking any scheme for
development of sugarcane in the area in which any sugar factory is
situated;

(i)  for making loans to any sugar factory or any unit thereof for bagasse-
based co-generation power projects with a view to improving their viability;

(iv)  for making loans to any sugar factory or any unit thereof for production of
anhydrous alcohol or ethanol from alcohol with a view to improving their
viability;

(v)  for making loans to Sugar Factory for conversion of existing ethanol plant
into Zero Liquid Discharge (ZLD) plant;
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(vi)  for making grants for the purpose of any research project aimed at the
development of sugar industry;

(vii)  for defraying expenditure for the purpose of building up and maintenance
of buffer stock of sugar with a view to stabilizing the price of sugar;

(viii) for defraying expenditure on internal transport and freight charges to the
sugar factories on export shipments of sugar with a view to promoting its
export;

(ix) for defraying expenditure for the purpose of financial assistance to sugar
factories towards interest on loans given in terms of any scheme approved
by the Central Government from time to time;

(x) Defraying expenditure on marketing and promotion service for raw sugar
production;

(xi)  Defraying expenditure on Interest subvention on scheme for extending
soft loan to sugar mills;

(xii)  Defraying expenditure on Production Subsidy to Sugar Mills to offset cost
of cane and facilitate timely payment of cane price dues to farmers.

(xiii)  for defraying any other expenditure for the purpose of this Act.

6.8 On being enquired about the present scenario regarding sick Sugar Units in the
country and the number of sugar units which were either closed down or given financial
help for revival, the Ministry stated that the main reasons for sickness of the sugar mills
are non-availability of adequate raw material, poor recovery from sugarcane,
uneconomic size, lack of modernization, up-gradation and diversification, high cost of
working capital, declaration of high State Advised Price (SAP) of sugarcane by some
States, control of molasses, lack of professional management, overstaffing etc. During
2017-18 sugar season, out of 740 installed sugar mills in the country, 219 sugar units
had not operated due to various reasons including financial crunches, non-availability of
raw material and obsolete Plant & Machinery etc. During current sugar season 2018-19,

so far only 529 sugar mills (as on 30.09.2019) were in operation.
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(c) Buffer Stock of Sugar

6.9 The Department, in its written reply, has informed that the Government has
allowed creation of buffer stock of sugar of 30 lakh Metric Tonnes (LMT) and 40 LMT for
the period from Ist July, 2018 to 30th June, 2019 and from Ist August, 2019 to 31st July,
2020 respectively, keeping in view the surplus stocks, projected production, estimated

domestic demand and projected exports.

6.10 Asked whether any time limit has been prescribed for retention of sugar stocks
by the sugar mills, the Ministry stated affirmatively and informed that for each tranche

buffer stock are to be maintained for one year.

6.11 The Department further informed that it is open to the sugar mills to maintain
buffer stock of sugar; carrying cost are being reimbursed only to those sugar mills
which have maintained buffer stock. Hence, the question of violation of stipulated

period of one year for retention of sugar stock by the sugar mills does not arise.



6.12 The Committee note that the Government of India have created a buffer
stock of Sugar of 30 Lakh Metric Tonnes (LMT) and 40 LMT for the period from 1%
July 2018 to 30" June 2019 and from from 1%' August 2019 to 31% July, 2020
respectively. The Committee are of the opinion that buffer stock of sugar is very
much essential to meet any situation in the years of deficit sugar production. The
Committee feel that creation of buffer stock of sugar is a positive step for the
sugar industry and sugarcane farmers as it is anticipated that it would boost the
industry by not only providing cash support to farmers (in the form of
compensation for carrying cost of stock) but also to improve the demand/supply
situation in the domestic market and the consequent support to the sugar prices.
These factors could result in liquidity improvement of sugar mills, thus
supporting the cane payments to farmers. This move will also certainly facilitate
payment of cane arrears. The Committee, therefore, desire that Government
should take appropriate measures to maintain a strategic stock of sugar after

315 July, 2020 also.

95



(d) Cane Price Arrears

6.13 The Sugarcane (Control) Order, 1966, contains the necessary provisions for
action against defaulting sugar mills and the powers in this regard are delegated and
vested with the State Governments concerned who have the necessary field formations.
The Sugarcane (Control) Order, 1966 stipulates payment of cane price within 14 days of
supply, failing which interest at the rate of 15% per annum on amount due for the
delayed period beyond 14 days is payable. The powers for enforcing this provision are
vested with the State Governments/UT Administrations. Further, the Central
Government advises the State Governments/UTs from time to time to ensure timely
payment of cane dues to the farmers and to take action against the defaulting sugar

mills.

6.14 The Ministry has intimated the following information regarding cane price arrears

against the sugar mills in the country:-

STATEMENT SHOWING CANE PRICE ARREAR FOR 2018-19 SUGAR SEASON AND CANE PRICE ARREAR
FOR 2017-18,2016-17 & EAERLIER SEASON (position as on 15.09.2019)

Rs. In crores

SL. | STATE CANE PRIECE | CANE PRICE | CANE PRICE | TOTAL CANE PRICE

NO. ARREARS ARREEARS ARREARS 2016-17 | ARREARS
2018-19 2017-18 & EARLIER

1 PUNJAB 588.96 25.61 0.00 614.57

2 HARYANA 79.50 0.00 0.00 79.50

3 RAHASTHANN 0.00 0.00 0.00 0.00

4 UTTAR PRADESH 5990.19 40.54 143.51 6174.25

5 UTTARAKHAND 286.06 108.63 24.92 419.61

6 MADHYA PRADESH 9.43 7.53 8.47 25.44

7 CHHATISGARH 38.94 2.28 0.00 41.22

8 GUJARAT 804.23 1.60 35.35 841.18

9 MAHARASHTRA 396.09 61.79 173.90 631.77

10 | BIHAR 477.75 7.64 39.04 524.43

11 | ANDHRA PRADESH 131.78 5.20 1.18 138.16

12 | KARNATAKA 225.03 0.00 33.36 258.39
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13 | TAMILNADU 346.07 65.14 1529.28 1940.49

14 | ODISHA 18.51 0.00 2.89 21.40

15 | WEST BENGAL 0.00 0.00 0.47 0.47

16 | PUDUCHERRY 0.00 0.00 22.12 22.12

17 | GOA 4.95 0.00 0.00 4.95

18 | TELANGANA 46.43 0.00 0.00 46.43
TOTAL 9443.92 325.96 2014.49 11784.38

6.15 When enquired about the impact of raising of percentage of blending of ethanol
from 5% to 10% on the cane price arrears, the Ministry informed that the payment of
cane price arrears is an ongoing process. The increase of blending percentage of
ethanol from 5% to 10% into motor fuel as well as fixation of remunerative prices of
ethanol produced from different feed-stock has increased the production of ethanol for
which mills are getting remunerative price thereby improving the liquidity position of
sugar mills. This generation of additional revenue from sale of ethanol to OMCs has
helped the sugar mills to clear the cane dues of the farmers. However, clearing cane
dues is the cumulative effect on account of realization from the sale of ethanol as well

as sugar and other allied products. As such, the impact of only one component could

not be separately assessed.
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6.16 The Committee are constrained to note that a total amount of Rs. 11784.38
crore is outstanding as cane price arrears for payment to the farmers. This
amount include arrears of Rs. 9443.92 crore, Rs. 325.96 crore and Rs. 2014.49
crore for the years 2018-19, 2017-18 and 2016-17 and earlier years, respectively.
The Committee also note that the Government has not been able to enforce the
provisions of Sugarcane (Control) Order, 1966. The Committee also note that the
increase of blending percentage of ethanol from 5% to 10% into motor fuel as well
as fixation of remunerative prices of ethanol produced from different feed stock
has also increased the production of ethanol for which mills are getting
remunerative price, thereby improving the liquidity position of sugar mills.
Despite all such steps taken, cane arrears have not reduced. The Committee,
therefore, urge the Government to prevail upon the State Governments/UT
Administrations for enforcing the provisions of Sugarcane (Control) Order, 1966
and also to strictly monitor the performance of sugar mills in regard to making

early payment of cane price to farmers.

NEW DELHI; SUDIP BANDYOPADHYAY,
5 December, 2019 Chairperson,
14 Agrahayana1941Saka) Standing Committee on Food,

Consumer Affairs and Public Distribution.
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2. At the outset, the Chairperson welcomed the Members to the sitting of the
Committee convened to take oral evidence of the representatives of Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and Public
Distribution) in connection with examination of the Demands for Grants (2019-20).

[The witnesses were then called in.]

3. The Chairperson then welcomed the representatives of the Department of Food
and Public Distribution to the sitting and apprised them about Direction 55 (1) of the
Directions by the Speaker regarding confidentiality of the proceedings. The Hon’ble
Chairperson in his welcoming remarks requested the witnesses to elaborate on the
various issues such as Construction of Godowns by FCI/State Governments,
Assistance to Warehousing Development and Regulatory Authority, Strengthening of
PDS Operations, Creating awareness amongst TPDS beneficiaries, Quality Control
Mechanism, Financial Assistance to States/UTs Food Commissions for Non-Building
Assets, Functioning of the Department including the problems, if any, in implementation
of various schemes including subsidy for foodgrains to FCI, Decentralized Procurement
Scheme, etc. Then, the representatives of Department of Food and Public Distribution
with the permission of Chairperson made a power point presentation highlighting
functions of the Department, Major provisions of Demands for Grants (2019-20) of the
Department including Highlights of Budget 2019-20, Detailed allocation to various
schemes, Procurement of foodgrains, Storage and Transportation, Public Distribution,
Responsibilities of Centre and States under NFSA, Budget allotment in Sugar Sector
during 2019-20, etc. @ The Secretary and other representatives of the Department
addressed to the issues raised by the Hon’ble Chairperson in his opening remarks. The
issues raised by the Hon’ble Chairperson were further supplemented by the members of
the Committee.

4. The Committee then held detailed discussion on the following issues:-

(i) Procurement, Storage and Distribution of foodgrains and problems related
to storage and steps taken to improve procurement system;

(i) Minimum Support Price of Wheat and Rice;

(i)  Role of middleman in procurement of wheat and rice;

(iv)  Self sufficiency of India in foodgrains production;
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(v)  Various issues related to FCI viz, outstanding dues of FCI, loan liability
etc.
(vi)  Storage, Transit/Pilferage losses.

The queries raised by the Chairperson and the Members on the various issues
during the course of discussion were responded to by the representatives of the
Department.

5. The Chairperson directed the representatives of the Department of Food and
Public Distribution to furnish written replies to the queries raised by the Members, which

could not be responded to during the sitting of the Committee.

6. The Hon’ble Chairperson then thanked the Secretary and other representatives

of the Department of Food and Public Distribution for their free and frank discussion.

[The witnesses then withdrew.]

A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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XXXXXXXXXXX XXXXXXXXXXX XXXXXXXXXXX

2. At the outset, Hon’ble Chairperson welcomed the Members to the sitting of the
Committee convened for consideration and adoption of the Draft Reports on Demands
for Grants (2019-20) relating to the (i) Department of Consumer Affairs, and (ii)
Department of Food and Public Distribution, under the Ministry of Consumer Affairs,
Food and Public Distribution.

XXXXXXXXXXX XXX XXXXXXXX XXXXXXXX XXX

3. XXXXXXXXXXX XXXXXXXXXXX XXX XXXXXXXX
4. XXXXXXXXXXX XXXXXXXXXXX XXXXXXXXXXX

5. Thereafter the Committee took up for consideration the Draft Report on
(i) XXXXXXXXXXX XXXXXXXXXXX; and (ii) The Demands for Grants (2019-20) of the
Department of Food & Public Distribution. After brief discussion, the Committee adopted

the Draft Report without any amendments/modifications.

6. The Committee then authorized the Chairperson to finalize the aforesaid Draft
Report in the light of verbal and consequential changes and also in the light of factual
verification from concerned Department and also present the same to Parliament during

the current Session.

7. XXXXXXXXXXX XXXXXXRXXXXX - XXXXXXXXXXX XXXXXXXXXXX
XXXXXXXXXXX XXXXXXXXXXX XXX XXXXXXXX

The Committee then adjourned.

*khkhkkkk

XXXXXXXXXXX  Matter does not relate to the Report.
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